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LEGISLATIVE ASSEMBLY.

Tuesday, 11th March, 1930.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair,

-

MESSAGES FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following two Messages have been
received from the Secretary of the Council of State:

“I am directed to inform you that the Bill further to amend the Indian Income-
tax Act (Amendment of sections 2, 23, etc.), 1822, for certain purposes, which was
passed by the Legislative Assembly at its meeting held on the 6th February, 1930, was

by the Council of Btate at its meeting held on the 10th March, 1830. with the
ollowing amendment, namely :

‘For clause 11 of the Bill the following clause was substituted, namely :
“11. In sub-section (2) of section 66 of the said Act :

(a) after the word and figures 'scction 32' the words and figures ‘or of a decision
by u Board of Referees under section 33A’ shall be inserted; and

(b) after the word ‘order’ in the second and third places where it occurs, the
words ‘or decision’ shall be inserted'’.’

The Council of State requests the concurrence of the Legislative Assembly in the
&mon__@pent." .

The second Message runs as follows:

“1 am directed to inform you that the Bill further to amend the Indian Income-tax
Act (Amendment, of sections 14, 25A, etc.), 1922 for certain pur , which was
passed by the Legislative Assembly at its meeting held on the &zh February, 1930,
was passed by the Council of State, at its meeting held on the 10th March, 1930, with
the following amendment, namely :

‘In glause 1 for the brackets and word ‘‘(Amendment)” the brackets and words
‘‘(Becond Amendment)’’ were substituted.’

The Council of State requests the concurrence of the Legislative Assembly in the
amendment.”’

Sir, I lay on the table the Bills, as amended by the Council of State.

THE GENERAL BUDGET—LIST OF DEMANDS—contd.

DemaNp No. 36 —FiNaNcE DEPARTMENT—oontd.

Retrenchment throughout the Administration.

The Honourable Sir George Schuster (Finance Member): Sir, when the
hour struck yesterday afternoon, I was just on the point of concluding my
remarks. In order to make clear what 1 had intended to say in conclu-
sion, I would repeat what I had just begun to say. I was taking the peint

( 1543 ) A
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that, although I welcomed the expression of a desire on the part of this
House for active steps towards retrenchment, I thought that the appoint-
ment of a committee, an unofficial committee, just at this time would not
serve any useful purpose, and 1 asked this House to accept the action
which I myself was taking. as sufficient and as the most appropriate form
of action at the present stage. 1 told the House that I hoped to have &
full analytical report showing exactly the nature of the growth of expendi-
ture and the causes of that growth during the last five years and I hoped
to have such a report completed in time for the Simla Session, and I
hoped then to place in the hands of all Honourable Members that report.
But I also made it clear that I could not absolutely promise that such a
report would be ready, but that I would do my best to see it was ready.
I think that, if that action is taken, such a report will serve to show what
particular items do require special attention, and I believe that, with that
report in their hands, Honourable Members could consider what further
action they would desire to recommend to the Government with greater
inte'ligence and with greater value to the public than would be possible
at present. I am quite prepared to discuss the matter further with leaders
of the various parties outside this House, but I submit that this, in all
the circumstances, will be the most useful course. It would be very
difficult to get any committee, such as has been suggested, going at pre-
sent, and with the interruptions of business caused by the move
between Delhi and Simla, I doubt if much useful work could be carried
out before the time of the next Simla Session. I put these views before
the House, Sir, and leave Honourable Members to form their own opinions
on it.

Before I conclude, I should just like to make one reference to a parti-
cular item which is mentioned in the later portion of my remarks. I
made some reference to the undertaking of new expenditure in connection
with broadcasting. * I should like to make clear on behalt of my Honour-
able colleague, the Member for Industries and Labour that, in stating that
he bimself had approached the leaders of various parties to obtain an
expression of opinion, I was making a statement which was not quite
correct. He himself did not make first move in the matter. He was
actually approached by the unofficial leaders, and that in a sense
streng&:ens what 1 had to say yesterday. But in connection with that
incident, as 1 have had to mention it again, I should like to make clear
to this House cxactly what was in my mind. I had no purpose then of
arousing a controversy or making any sort of counter attack. I had only
this in mind. In a recent debate, the question was raised of the irrespon-
sibility of the present Government, ang that of course led to remarks as
to the unsatisfactorv nature of the present constitution. We all feel that
the present constitution is not entirely satisfactory. 1 perhaps feel on my
side sometimes—and that was what I was trying to express—that the
irresponsibility or the irremovability of the present Government sometimes
leads to a certain amount of irresponsibility on the part of the Opposition.
Whatever the circumstances and conditions under which we have to work
now, we have however to face realities, and we have to make the best of
things as they are, and I, for one, have always tried to take advantage of
the machinery which is available at present to obtain the fullest views
from unofficial Members as to their opinion on matters of finance. For
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that purpose, I have myself found the Public Accounts Committee and
the Standing Finance Committee of the greatest possible value and I have
thought it one of the most important of my duties to use the occasions
provided by the meetings of those Committees to give to representatives
of the unofficial parties the fullest opportunity to gain knowledge of the
public finances and to instruct themselves in the handling of public
finances. What 1 had in mind when I referred to those particular items
was that I had hoped that, with those opportunities, we should get intel-
ligent criticism of particular items when it came to the discussion of the
Budget on the floor of this House, and sometimes one does feel, and I
felt it last year, that a great deal of time is given up to other matters
and that the constitution could be worked more effectively——certainly from
the point of view of financial control—if more time were taken for the
examination of particular items during the budget debates. It was simply
an expression of my desire to make the fullest use of the present consti-
tution that I had in mind when I made those remarks. I hope, Sir, that
I have made my position clear, and I hope that I have also made it
clear that it is our desire to meet the wishes which have been expressed
as regards the critical examination of Government expenditure and 'as
regards the exercise of the most rigid control of expenditure. 1 trust
that whatever I have said as the procedure which we had in mind will
satisfy Honourable Members on this question.

Mr. President: Does the Honourable Member wish to press it to a
division?

8ir Hugh Oocke (Bombay: European): Yes, Sir.

Mr. President: The question is:

“That the Demand under the head ‘Finance Department’ be reduced by Rs. 100.”
The Assembly divided:

AYES-—45.

Abdoola Haroon, Haji. Mody, Mr. H. P.
Abdul Matin Chaudhury, Maulvi. Moonje, Dr. B, 8.
Abdu'lah Haji Kasim, Khan Bahadur Moore, Mr, Arthur.

Haji. Murtuza BSaheb Bahadur, Maulvi
Alexander, Mr. W. Sayyid.
Anwar-ul-Azim, Mr, Neogy, Mr. K. C.
Birla, Mr. Ghanshyam Das. Patil, Rao Bahadur B. L.
Chetty, Mr. R. K. Shanmukham. : Purshotamdas Thakurdas, Sir.
Cocke, Bir Hugh. ! Rahimtulla, Mr. Fazal Tbrahim.
Crawford, Colonel J. D. Rajan Bakhsh Shah, Khan Bahadur
Dutta. Rai Bahadur 8. C. Makhdum Syed.
Ghazanfar Ali Khan, Raja. ' Rao, Mr. G. Sarvotham.
Ghuznavi, Mr. A. H. Reddi, Mr. T. N. Ramakrishna.
Gour, 8ir Hari Singh. Scott, Mr. J. Ramsay.
Gulab Singh, Sardar, i Shafee Daoodi, Maulvi Mohammad.
Heathcote, Mr. L. V. i Shah Nawaz, Mian Mohammad.
Jehanzir, Bir Cownsji. i 8iddiqi, Mr. Abdul Qadir,

Kelkar, Mr. N. C.
Kunzru, Pandit Hirday Nath.
Lalchand Navalrai, Mr.

8ingh, Mr. Gayva Prasad.
Sinha, Mr, Raijivaranian Prasad.
Suhrawardy. Dr. A.

Lamb, Mr, W_ 8, Talatulev, Mr. R. D.
Lindsay, 8ir Darcy. Yakub, Maulvi Muhammad.
Malaviva, Pandit Krishna Kant. Zienddin Ahmad. Dr.
Malaviva, Pandit Madan Mohan. Zulfiqgar Ali Khan, Sir.

A2
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NOES—34,

Abdul Aziz, Khan Bahadur Mian,
Banarji, Mr. Rajnarayan.

Baum, Mr. E. I;

Coatmun, Mr, J.

Cosgrave, Mr. W. A.

Crerar, The Honourable Sir James.
Crosthwaite, Mr. H. 8.

Dalal, Dr. R. D.

Ferrers, Mr. V. M,

[11te Mar. 1980.

Mittee, The Honourable Sir Brojendra,
Monteath, Mr. J.

Mukherjee, Rai Bahadur S. O.
Noyce, Bir Frank.

Pai, Mr. A. Upendra.

Parsons, Mr. A. A. L.

Rainy, The Honourable Sir George
Rajabh, Rao Bahadur M. C.

Rau, Mr. H. Shankar.

French, Mr. J. C.

Gwynne, Mr. O. W.

Hamilton, Mr. K. L. B.

Hira Singh Brar, Sardar Bahadur,

Roy, Mr. K O,

8ahi, Mr. Ram Prashad Narayan.
BSams, Mr. H. A

Sarfaraz Hussain Khan, Khan

Honorary Captain. Bahadur.
Howell, Mr. E. g Schuster. The Honourable Sir George.
Jawahar Singh, Sardar Batiadar Slater, Mr. 8. H.
Sardar. Tin Tut, Mr.
Mitra, The Honourable Sir Bhupendra Yamin Khan, Mr. Muhammad.
Nath. Young, Mr. G, M.

The motion was adopted.
Mr. President: The question is:

“That a reduced sum not exceeding Rs. 11,49,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1831, in respect of ‘Finance Department’."”

The motion was adopted.
DemAND No. 77—NorTE WEsT FrONTIER PROVINCE.

Mr. President: The House will now proceed to consider the Demand
for Grant under the head, ‘‘North West Frontier Province'’. 1 understand
the Central Muslim Party wants to raise a question on that Demand.
This will take us up to the recess hour. In the afternoon we shall have
to take up the grants in the order in which they appear on the Agenda.
I had promised to give two hours to unattached Members, but I have
not so far been satisfied that there is any agreement amongst them, and
therefore we shall proceed with the order on the paper.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): With regard to the unattached Mem-
bers, we did not give up the right, but we thought that, in the natural
order of things, the very first motion of Sir Hari Singh Gour meets our
point and therefore we did not think that any special time was necessary
for us.

Mr. Pregident: That is the Honourable Member’s view. But Sir Hari
Bingh Gour said that there was some other cut in his name which he
was going to move. I asked him to satisfy the Chair that there was
general agreement; but as he could not do so, I thought I had better give
it up.

Splr Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): On behalf of the unattached Members, I may be permitted to
say that we held several mectings and we came to the conclusion that
it wou!d serve the best purpose of the Assembly if we moved a few of
the five per cent. cuts.

Mr. President: Very well. Why did the Honourable Member say
that he would like to move some other cut?
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Sir Cowasii Jehangir (Bombay City: Non-Muhammadan Urban): He
was unauthorised to do that.

The Honourabls Sir George Schuster (Finance Member): Sir, I beg
to move: ’

“That & sum not exceeding Rs. 1,06,35,000 be granted to the Governor General in
Council to defray the charges that will come in course of payment during the year

ending 31st of Murch 1931, in respect of the ‘North West Frontier Province'.

Introduction of Reforms in the North West Frontier Province on tke lines
of the Major Prowinces of India.

Mian Mohammad Shah Nawax (West Central Punjab: Muhammadan):
Sir, 1 beg to move:
Re "'{'{l)l(;f:l the Demand under the head ‘North West Frontier Province’ be reduced by
" The subject matter of my cut is the introduction of the reforms in
the North West Frontier Province, subject of course to the safeguards,
rights and interests of the minorities. Sir, the famous declaration of
20th August, 1917, promised constitutional reforms to all India. It made
no invidious distinction between province and province, It made no unfair
discrimination between the North West Frontier Province and the rest of
Indin. We understand that a solemn pledge of the British people that
Indin will, as quickly as possible, achieve the status of a Dominion holds
good. Thut solemn pledge can never be recalled.

(At this stage Mr. President vacated the Chair which was occupied by
Sir Zulfigar Ali Khan.)

It therefore follows that nobody has got the right to deprive any part of
India of the reforms which were given to the other provinces. If the Gov-
ernment were honest in their intention to concede the legitimate rights and
aspirations of the Frontier people they should have introduced the
reforms into the North West Frontier Province forthwith. If it is true—
and there is no doubt that it is true—that the contentment and well-
being of the North West Frontier Province depends on the attitude of the
people of that province, then I submit that there shou!d be no hesitation
to extend the reforms to that province. However, the authors of the
Montagu-Chelmsford Report thought fit, for reasons-known to themselves,
to exclude the North West Frontier Provinee nnd Burma from the operation
of the Act of 1919. The Burmese, reulising the gravity of the situation, set
up n very violent agitation, as a result of which they were given a full-fledged
constitution without further delay. Calm was restored in that provinee. But
the people of the North West Frontier Province, living as they are under
the iron heel of the Frontier Crime Regulation, were helpless, They have
no freedom of speech and action. Hence the situation created by the Gov-
crnment is one of desparation. It has given rise to great dissatisfaction
amongst the people of the North West Frontier Province. It has created
great bitterness, and will probably lead to great agitation. The conse-
quences of withholding the reforms from the North West Frontier Province
are fraught with danger, and if there is any movement of civil disobedience
in that part of the country, T say without hesitation that the fault will
lie with the Government and not with the inhabitants of the North West
Frontier Province.

Now, 8ir, so far as this House is concerned, its verdict has been
unanimous and emphatic on the question of the introduction of the reforms
in that province. In 1921, Bir P. 8. Sivaswami Aiyer moved a Resolution
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recommending to the Governwent to sppoint & committee to inquire into
the question of reforms in the North West Frontier Province. In pursu-
ance of that Resolution, a committee. called the ‘‘Bray Committee’” was
appointed. It was presided over by our most popular and esteemed friend,
Sir Denys Bray, whose absence we feel very much. The Committee
thoroughly investigated the matter. It came to the conclusion that reforms
must be introduced in the Frontier. Province. It recommended that &
Legislative Council, with an elected majority, should be given to that pro-
vince. The Committee also came to the conclusion that the virile and
manly people of the North West Frontier Province were as intelligent as
the inhabitants of the other provinces, and they were not in any way
inferior to the people in the rest of India. They arrived at the conclusion
that the expenditure of the reformed Council would come to Rs. 42,000
and that this was quite a paltry sum. They, therefore, strongly recommend-
ed to the Government to introduce an elective system of government in that
province without further delay. But 1 regret to say that Government
have taken no action so far on the recommendations of that Committee.
I say that Government have gone to sleep over the matter. Again, in
1928, my esteemed friend Syed Murtuza Saheb moved a Resolution to the
eflect that a dyarchical system of government should be introduced in the
North West Frontier Provinee on the lines of the other provinces. The
‘Resolution was adopted. In 1828 my Honourable friend Khan Bahadur
Sarfaraz Hussain Khan moved a Resolution asking the Government that
the Resolution of 1926 should be given effect to. The Resolution was
carried. The debate that followed was verv momentous. During the
course of the debate, La!a Lajpat Ruai, a towering personality, whose
untimely and sudden demise was mourned throughout the length and
breadth of India, made a sensational speech. He was then the Leader of
the Nationalist Partv. He advised the Hindus not to oppose the exten-
sion of the reforms in the North West Frontier Province. He further said
that, if the Government were sheltering under the idea that the Hindus
were opposed to the extension of the reformns in the North West Frontier
Province, the Government were verv much mistaken. He, however, pro-
phesied that, even if the attitude of the Hindus was quite clear in favour
of the extension of the reforms, the Government would still delay the
reforms.  Well, 8ir, the prophesy of that Honourable gentleman, whose
death we all mourn, has come out to be true. T.ast year a token cut cen-
suring the Government for delaying reforms in the North West Frontier
Province was carried. It was supported by all parties. I ask the GGovern-
ment how long are vou going to delay the reforms in the North West Frontier
Province? After all it is admitted on all hands that the people of that
province are quite inte!ligent and clever enough to manage their own
affairs. I say it is immoral on the part of Government to withhold reforms
_from that province. The Government are obstinate, and it is terrible when
obstinacy spurs on.

‘Now, Sir. it may be said that there may be some financial difficulty.
As I have slready said, the Bray Committee recommended that the expenses
of & Council. a Minister and an Executive Councillor would not exceed
Re. 42,000, S8ir, if vou will look into the budget figures of the North West
Frontier Province, you will see that there is not much difficulty in the
way of the extension of reforms to that province from the financial point
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of view. The North West Frontier Province, 8ir, can be divided into two
parts, namely, the five settled districts and the five unsettled agencies.
If you were to demarcate the money between the two areas, you would
find that, in the North West Frontier Province there is ample money for
the expenses of the reforms in the five settled districts, We are not con-
cerned with the five unsettled agencies, and nobody wants the introduc-
tion of the reforms in that tract. Further I submit that the Government
have no business at all to charge the province with the civil expenditure
in respect of the Border Militia and the Constabu'arv which is kept in 4he
five settled districts for Imperial purposes. On this point, 8ir, I take the
liberty of citing a passage from the Report of the Bray Committee, which
should be conclusive. This is what the Bray Committee said:

“But more than half the expenditure is incurred not only on civil administration
proper, but in connection with the tribal tracts and border defence. The revenue of
the tribal tracts is insignificant and expenditure on border defence yields no return in
revenue. It is obvious therefore that if the expenditure of districts and tracts is taken
as & whole, the expenditure in a time of rising prices must outrun the revenue. The
largest increases since the formation of the province nppear under the head Political
(28 lakbs) and Police (40 lakhs). These large increases are partly due to the larger
forces of Border Militia and Frontier Constabulary now found necessary to counter
the vast improvement in the armament of the tribes, and partly to the enhanced rate
of pay of all ranks which lave had to be advanced pari pussu with the increase in
the pay of the Indian Army Thus, the principal rise in expenditure has Leen incurred
for the protection of India’s land frontier. and for that it is clear that India as a
whole must pay. It is out of the question for the frontier districts to hear the charge.
It was not borne in the old days by the Punjab, for the Political head was always
Imperial."”

Tt therefore follows that. if the financial system of the provinee is
overhauled in the manner T have suggested, the finances of the province
will be quite adequate to bear the costs of reforms. Sir, 1 beg leave to
say that the Frontier Province should have been given the reforms on the
linex of the other provinces. This legitimate demand is overdue. The
Government should also bear in mind that a full-fledged constitution on
the lincs of the major provinces should also be given in future, whatever
that future constitution may be. The inhabitants of the Frontier Province
are entitled to it in equity, in justice, and in logic. Nobody can deny the
right of reforns to the Frontier Province. which is a part and parcel of
India. Honourable Members are aware that the North West Frontier
Province was a part of the Punjab. It was separated from the Punjab in
the teeth of opposition. The province is the creation of the Government;
it is not the creation of the people. Had it been part of the Punjab, it
is quite clear that the province would have enjoyed the full-fledged con-
stitution of the Punjab. There is no reason why it should not be given
reforms on the lines of the major provinces. Government, I think, should
not be slow in this matter. They must not play delaying tactics. .I request
them not to sit tight, not to allow things to drift; serious consequences will
follow if reforms are not given without further delay. We cannot wait
1{‘or the new constitution, which may take two years or more to come into
orce.

Kir, no one can deny the right of people of the North West Frontier
Provinee to reforms. It is an all-India demand. It is a unanimous demand
both of the Hindus and the Muslims. It must be granted forthwith. Sir,
1 move my cut. .

‘Maulvi Mohammad Shatee Daoodi (Tirhut Division: Muhammadan):
Bir, the out moved by my Honourable friend, Mian Shah Nawaz, relates
to a very simple matter. Tt has been, as he has said, repeated from
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time to time. QGovernment have been, on their part, always giving us
hopes that the matter is being considered, carefully and anxiously con-
sidered, but we do not understand why the delay has been so long. Un
the other hand, we find that the recent action taken by Govérnment in
regard to the North West Frontier Province relates to municipal election
of the city of Peshawar. We had many communications in regard to that
sent to us. The people of Peshawar complain that, even this little thing,
does not come up to the mark. Election in the municipality of Peshawar
has been introduced in a very hali-hearted manner. They tell us that
half the seats have been kept reserved for nomination by the Government,
and only one half has been open to election, and that election proceeding
ulso is not based on any sound principle. They do first of all fix a ratio
of representation of the different communities inhabiting the town, and
having fixed that, thev manipulated the franchise in the city in a manner
which might give the same result. Sir, that is the information which we
are getting from the people of that city. Government seem to be reticent
on these points. I tried to know on what basis this little thing had been
introduced in that province, but I have not been able to get to the bottom
of it. However, it appears thet the Government want to be very very
slow in giving the birthright of the people of that province, and it is for
that reason that our friend, Mian Shah Nawaz, wanted to repeat his cut
of last vear. He said. a8 we have just now heard, that that towering
personality, the late Lala Lajpat Rai, whose memory is so fresh in our
minds, supported the measure whole-heartedly and he pleaded on behalf
of the majority community in the Frontier Province, and asked his fellow
Hindus in that province not to have any suspicions against the majority
community, and to be prepared to fight for the reforms in that province.
It had its effect, I know, because the Mussalmans of that province, who
have met us since then, have been assuring us of the good feeling prevail-
ing all through the province. The Muslims had the wisdom to satisfy the
aspirations of the minority community in that province; they have been
giving them all proofs of their goodwill all the time.

Mr. Gaya Prasad 8ingh (Muzaflarpur cum Chemparan: Non-Muham-
madan): But thev are not satisfied.

Maulvi Mohammad Shafee Daocodi: I am told they are not satisfied
by mv Honourable friend, Mr. Gaya Prasad Singh. But I do not think
his information is first hand; he might have read some of those papers
which are engaged upon something in the name of nationalism, which is
really the bitterest of communalism. T think his information is derivel
from some such paper; otherwise those who are living in that province and
those who have their interests at stake in that province have given me
information—I have got it personally—that they are satisfied with the
assurances and with the dealings of the majority community in that pro-
vince. I think Government can have no more excuse on that account.

But it appears to me, Sir, that there is something else behind it. Ib
is not the Hindu-Muslim question or the majority and minority question
in that province that keeps the province away from the ordinary reforms
that we have here. It is something political, something of military strategy
that prevents the people of the province from enjoying even that mu
of reform which we are enjoying in the other provinces. It ‘is therefore
necessary that the non-official Members here should lend their support, so
that the Government’s hands might be forced, and Government must under-
stand that considerations other than those which ere internal cannot
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weigh with the people any longer. The political considerations, if the
Goverhment have any, must be placed before the House; they were
certainly placed before the Bray Committee which was appointed for the
specific purpose of finding out all the truth about it, and they were examined
at that time at great length, and our old friend, Sir Denys Bray, whose
memory we will always cherish in this House, dealt with the whole thipg'
in a very equitable manner and came to the conclusion that the Frontier
was the one province in India which must enjoy a far higher standard cf
administration than it was doing at that time. The military or political
considerntions which the Government have in their minds are their own
creation. It is not for me to dwell upon those points here. Our learncd
friend, Nawab S8ir Abdul Qaivum, is sitting to represent the views of the
Frontier Province. and he might enlighten us on that point if the Govern-
ment are not going to disclose their cards on this point to the House. We
have been pressing all the time for these reforms for no other reason than.
this, that the people there have been deprived of those little things which
have been enjoyed by the most backward tracts in other parts of India.
That is the sole reason why we have been pressing this point from time bc:
time. Of course we have got to wait now and see what the reasons are
which the Government put forward on this occasion for the delay that
we have experienced, even in the introduction of elections in municipalities,
and things like district boards in that province. We have got to wait and
see what the Government have got to say on this point.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, the present question is practically between the Central
Muslim Party and the Government (Mr. Fazal Ibrahim Rahimtulla:
‘‘Question.’’) and I would be very much interested to hear the reply of the
Government on this particular question. If the reply is not assuring,
then T would like the Central Muslim Party to consider whether the attitude
which they have taken up uniformly in this Assembly should or should not
be revised. (Hear, hear.) As far as the other parties ure concerned, they
will have sympathy for them. . '

Dr. A. Buhrawardy (Burdwan and Presidency Divisions: Muhammadan
Rural) : What party is the Honourable Member speaking for? I thought he
belonged to the Independent Party, but is he independent even of the
Independent Party?

Dr. Ziauddin Ahmad: Sir, I have been connected for a very long time
with generations of students from the Frontier Province, and I can say
‘from personal knowledge that they are second to none in intellect and
capacity for administration. They are as competent to carry on the affairs
of their province as the people of any other province. I had, as I just said,
opportunity to talk to the students of the Frontier Province year after year,
and until two years ago, they had a tacit faith in the tact, common sense
and the influence which my Honourable friend Nawab Sir Abdul Qaiyum
exercises on the Treasury Benches, but recently I have noticed they are
losing faith.

(At this stage Mr. President resumed the Chair.)

They are feeling convinced that the tact, good sense and moderation
of my friend,* Bir Abdul Qaiyum, does not pay them. One of the students
went even so far as to remind me of the speech which 8ir Bampfylde Fuller
once delivered in Aligarh in 1911, soon after the annulment of the partition
of Bengal, when he said that the loyalty of the Muhammadans did not pay
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80 much as the bombs of the Bengalis. The student added that the revolu-
tionary methods which they were contemplating would pay better than
the moderation of the older generation. Sir, these are very important
points, and I am convinoed that, if these reforms are delayed for a very
long time, the young men will get out of hand and to achieve the same form
of Govemrpent which other provinces are enjoying they will use every
method which young men all over the world are accustomed to adopt when
they get desperate. '

Khan Bahadur Sarfaraz”Hussasin Khan (Patna and Chota Nagpur pum
Orissa: Muhammadan): Sir, I rise to support whole-heartedly the motion
of my friend Mr. Shah Nawaz. FEight or nine years ago this question was
discussed. A eommittee was subsequently appointed under the Chairman-
ship of Sir Denys Bray. This Committee went over the province and made
a t-rmrough inquiry and collected a large amount of evidence. Now, 1 want
to know if any result has come out of all that. Aguin, Sir, ten years nﬁo.
my friend Bir Sivaswamy Aiyver raised this question in the first Assembly,
and then after that, cut after cut was moved in the House every vear.
I remember one of those cuts was moved by my friend, S8ayyvid Murtuza
Saheb Bahadur. and I also had the honour of moving a out, but up to this
time, nothing has been done. I do not kmow what is in the mind of the
Government. Pecople of other provinces all testify to the faot that the
inhabitents of the North West Frontier Province are as capable and as
intelligent as the people of any other province in India. Bo, taking all
these things into corsiderstion, I do mot understand why, when every
other province in India has been given the right to mamage its own affaire,
the North West Frontier Province is deprived of that privilege. In these
circomstances, Sir, 1 whole-heartedly support the motion moved by my
friend Mr. S8hah Nawaz.

Pandit Madan Mohan Malaviya (Allshabad and Jhoansi Divisions: Non-
Mubammadan Rural): 8ir, with reference to the ‘question of reforms for
the North West Frontier Province, as it has been raised by the Central
Muslim Group. 1 am desired by my party to say that we have been meeting
in a conference to try to settle our political and communsl differences.
Some Members of the Central Muslim Group and some Members of other
Groups of this House nre Members of this Conference and have been taking

art in its deliberations. The question of reforms for the North West

rontier Provinee is included in the 14 points comprising the Muslim
demands, which have been placed before the conference by my Honourable
friend Mr. Jinnah on behalf of the Muslim community, and are under
discussion at the conference. It seems to us very desirable that in the
interests of a settlement which should be acceptable to all parties con-
cerned, we should not commit ourselves to any opinions on this question
today. Iundividuals hold different opinions. My party, therefore, after
mature deliberation, has eome to the conclusion thst, in the circumstnnces
of the case, Members of the party should not take part in this debate and
that the party should abstain from voting. We have decided upon this
course so that. from our side at least, nothing should be said or done which
mayv hamper or perhaps have a prejudicial effest on our deliberations at
the conference. '

Maulvi Abdal Matis Ohsudbury (Assam: Muhammadan): Does it
mear thet vou are to go back upon what vou said last year?
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Pandit Madan Mohan Malaviya: We have not said a word to justify
that view.

. Nawab Sir Sahibsada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): Sir, another year has passed, and we have to
repeat the old story of the reforms for the North West Frontier Province,.
But today I do not find the same enthusiusm on the part of Members of
this House to speak on this subject as they hud before. Is it becuuse their
request, repeated time after time, has not been attended to by Government,
and they have become so thoroughly disappointed and disgusted that they
would not like to waste more time, or whether, as my friend Mr. Abdul
Matin Chaudhury asked, some Members of this House, or a certain section
of the House, had changed their minds and were going back upon an
opinion which they had expressed before?. Well, 8ir, I do not think the
latter is the case. T do not believe that thev are likely to change an
opinion which they had arrived at after mature consideration, after prolonged
debates and after a very careful study of the whole case. I therefore
conclude that they do not really see any advantage in passing Resolutions
after Resolutions, which ecan produce no effect upon the Government.
Perhaps. thev think that it is not a question of Hindu-Muslim differences,
that it is not a question of financial difficulty, that it is not a question
of the will and wish of the people of that province for an advance that
hinders their progress but that there is some other secret unknown to us
in this House which deters Government from arriving at an early conclu- .
rion on this burning question of the day. It is just possible that Honourable
Members do not want to stir up matters by making long long speeches,
with the possibility of getting into difficulties over the details of the question
of the protection of the rights of the minorities or some such thing.

Sir, T am quite aware, as the Honourable Pandit Malaviya has just
pointed out, that there is a conference going on for the settlement of differ-
ences and disputes between the various communities in India. Not only
that, Sir, but that the Report of the Simon Commission is also expected
shortly, and nobody can anticipate what the position of the North West
Frontier Province will be in that Report. Well, if the Honourable Pandit

12 Nooy, 'MenDS that no advance, whether for the North West Frontier
" Province or for the whole of India, should be made until we
come to some sort of settlement of the various questions engaging our
attention, T am in full support of that view and feel sympathy for him—
no further advance, not an inch of advance bevond what we have already
got should be madc until we have patched up our differences ind disputes.
Bir, T am referring to the further advance and say that there should be uo
Dominion Status or Independence, until we have settled our differences.
That is quite a different point and it does not apply to the North West
Frontier Province alone or to the delay mm the extension of the present
reforms to that province. We do not ask for anything further for the
present. All that we ask is what has been decided upon for the rest of
India and which the rest of India has been enjoying for a decade now.
Our plen is that we are part and parcel of India and that we are fit for
the exercise of those rights and privileges. Well, even, there I am prepared
to meet the wishes of the Pandit Sahib if the present reforms are kept in
abeyance, until we come to some decision among ourselves, whether through
the All-Parties Conference or by some other means. But if the other
provinces are going on with their reforms and deriving whatever benefits
there are—I myself don’t believe there is very much in them—I must
repeat it once more, why should I be kept back from those advantages?
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A ocertain goal has been fixed for us, to be reached by certain methods, and
the road to that goal has been chalked out for us. Unless we follow that
route, we can never hope to reach the goal. We are in the first primary
class. There were others too with us in that class. Somebody, by the
stroke of a pen as the result of some whim or imagination, thought that
there should be a separation between us and the rest of the good old
Punjab. Ever since the separation, the Punjabis have been passing from
class to class, and they are about to pess the primary examination, while
we are still in the infant class. Is it going to be for ever? If that is the
case, and if we are to be kept where we are, then I will have , . ..

Mr. M. A. Jinnah (Bombay City: Mubhammadan Urban): No option
except vivil disobadience?

Nawadb Sir Sahibaada Abdul Qalyum: No option but to curse my stars
and abide by what the decision has been, but 1 inust be told thet thete
is no udvanoe for me. If the idea is that we sbould go back to some old
system that existed o Indis or in our borderland, even that should be
announced to us, and 1 personully shall not be sarry  we are allowed
to go back to the old feudul system. Perhaps there will be a better chance
for me there, but we are dend tircd of this stationary condition—neither
going forward, nor allowed to go back, and practically kept in a kind of
mental jail for such a long time. That is the position. The nigns are
that there is an idea of our being sent hack to the old position. What are
the signs? The wigns are that, while we were in the full exercise of all
the rights and privileges «f Indian citizenship ever since the annexation
of the Punjab, and were ruther better off in wmany respects, as com-
pared with the rest of the Punjab. or as a matter of fact we hud some
superiority over them in education and in other capacities for Government
services, we are now said to be backward, and the stigma of incapacity
is attached to us. While the old Frontier Crimes Regulat'on could not
inflict more than a fine of 4 thousand rupees in order to componsate a
complaint, the Frontier Crimes Regulation can now inflict a sentence of
14 years and replaces the ordinary criminal laws of the country in many
respeets. It is a very simple procedure. You have not to face the bar,
the ever incressing bar. All that vou have to wkay is that judicial proof
is not enough and that you would mther like the case to be sent before a
Council of Elders. a people whom you consider unfit for opening s new
road or a new school. You refer the case to them after the trained police
have failed to trace the guilty. after n Magistrate, with 'his judioial know-
ledge and long experience. helped by high class barristers and pleaders,
hag failed to come to a conclusion whether a certain person is innocent
or guilty. Then you say: Let the Council of Elders give a verdict as to
whether a person is guilty or innocent. and on {hat verdict you sentence
him to 14 years’ imprisonment if deelsred guilty by that body—the same
body !which you cannot trust with the repairs of a road here or of a school

Bir, we are either fit or unfit. If we are unfit, then you should not
pass such heavy punishments on our verdict, especinlly when others,
more experienced then ourselves, have failed to come to a definite conelu-
sion, people who, having heard the evidence and having inspected those
parts, are unable to form a correct judgment. Well, 8ir, I do not believe
that we are unfit, because some of our people, even though they may be
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illiterata, exercise fairly high judicial powers as Honorary Magistrates and
Munsiffs, Does nnybody meun to say that they have been given those
powerg without due regard to their fitness or to the fact that they will
exercise them in the right way? Surely, the authorities who have invested
them with those powers know something about their capacity for judgment
and various other qualifications which are necessary for the discharge of
magisterial duties, I am not oconvinced, therefore, that 1 am iuferior
in any respect to any other citizen of India, intellectually, physically or
patrivtically. I have been linked up with India, not only since the advent
of British rule, but I had been a part and parcel of the Punjab even during
the S8ikh and the Durrani regimes, and God alone knows since when I
have been linked up with this country! My association with India has
been so long that I have adopted Urdu as my lingua franca in preference
to my own mother tongue, Pushtu. AN our official records and speeches,
and even the elementary and primary education, are prepared and carried
on in that language. Nor is this the only sacrifice that we have made
for being called Indians: we have sacrificed at the altar of this sountry
cur culture, our ways of thinking, our manners and customs, and even
oyr dress. B8ir, if we are really part and parcel of India and have been
go for ages and centuries, and if there is nothing so far to show that we
are incapable of exercising our rights educationally, then 1 see no reason
why we should be deprived of our privileges. My friend Dr. Ziauddin
Ahmad has just now said that he gets hundreds and hundreds of students
frotn my part of the country and he has found them to be much above
the average, 80 much so that the much coveted office of the Vice-President
of the Union of the Aligarhk University has been captured three times by
our students during the last three or four veara. My friend Mr. Jinnah
can also testify to their merits, because once he was the Uinpire of a very
great all-India competition in speech making, when the first prize was won

Ly a Frontier student. All this, 8ir, is with regard to my intellectual
oapacity.

As regarde the expense, my friend, the Mover, has explained the
situation very well. Only Rs. 48,000 will be the extra amount that will
be required for the introduction of the reforms. There is the salary of a
Minister at Rs. 2,000 per month. Let there be no paid Minister. Let
somebody come forward as an honorary worker. Let even that Minister
be some official. All that we want iz the liberty of speech for ventilating
our grievances. What makes us all the more despondent is that, even
what there is in the Government of India Act for us, for instance, the
Advisory Council, we have been deprived of. You take our advice at pre-
sent about the guilt of n person, but you are not prepared to take our
advice about the spending of a small sum of money under the head Educa.
tion or Sanitation or Medicine or some other things of the sort. Why
cannot you take our advice under these heads? The advice will not be
binding on you, just as the advice of the Honourable Members of this
Assembly is not binding on you. Where is the harm?

Then, Bir, when we were part of the Punjab, certain rules and regula-
tions undor the District Boards and the Municipal Acts were applicable
to ur, and we did fairly well under those laws. Now, when the changes
bave been mnde in those Acts and elective svatems have been started in
various places, we find that we have been deprived even »f those priwi-
loges. 1 notice, Bir, that there in an idea prevailing all over the country
that we are gaing to have something like the Morley-Minto Reforms. My
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friend Dr. Qour is perhaps one of those who are of that opinion. Does
he mean to say that, when we have not started with the alphabets of these
Beforms, we eball get the Morley-Minto Reforms tven if we weee prepared
to accept them? 8o far as my limited knowledge of these things go,
1 um of opinion that, unless you start some sort of elective system in the
district bourds and municipalities at once, you will not be able even to
efficiently form your Morley-Minto Councils. leave you done that? I
there mnch diCiculty about the introduction of the elective system in our
distriet boards and municipalities? A step was taken to introduce this
elective system in the Peshawar Municipality; and what was the result?
The result was very satisfactory. No heads were broken, as was appre-
bended, and there was no stoning, etc. In fact, we even scored over
Labore snd Delhi and many other places, in that we elected from all the
five constituencies five graduates, who were young men with legal quulifica-
tions, unlike Lahore, Delhi, otc.. where at one time barbers and sweet-
sellers and even sweepers were elected. T{ we were unfit for the slective
system, we might have proved ourselves unworthy of the recent elections.
Of course, it is possible that some people might not have been satiefied
with the result of the election, because all oldish people likc myself, were
out.of it. I am mo !ongvr a municipsl commissioner. I was there quite
recently and if I do not find my place there, that is quite natural. One of
the places has been filled in by the same young man who won a prize at
Aligarh—1 mean Mr. Ataullas. Jan, and several others of that class havo
wen the elective seats. Surely that is not a bad result. As I say, there
was no head-breaking at all, sa. why should that process be stopped from
extension in other mumicipalitien? 8ir, there is s Persinn proverb which
says that o love story is alwnys very -long and very hard to repeat at
length, I must therefore finish my story of reforms for the North West
Frontier Province.

Sir, there is another objection, which I occagionally small from certain
quarters, that is, that the society there is based on certain tribal organisa-
tions and systems and institutions of that sort, and that, if vou introduce
the elective system there,. vou will be breaking the very fabric of societ
existing there! That is a thing which can better be seen on the spot than
described on the floor of this House. You go to the North West Frontier
Province and see whether there is any tribal organisation left after the
destructive acts that have teen upplied to it during the last century. This
process of destruction has been grgng on for the last 80 or 100 years and
the result is that it has totally dismantled all the old organisations and
there is scarcely anything left of it. Sir, T submit that the Puthans are
very democratic by nature and are jealous of their birthright, as you find
them in the tribal area, much more than the people of British India. Tons
and tons of literature are crossing the Indus every morning, and 1 honestly
tell you that the digestion of newspapers in that eountry is much larger
than in many of the big towns in India. What runvement hag there been
in India which has not crossed the Indus and reached the North West
Frontier Provinec? The movements of 1919, 1921 and 1922, and even
the recent movement started from Lahore, have afl crossed the Indus and
have found their way to the frontier.

Well, 8ir, I am one of those who ought to be brief and I shall be brief
on this occasion too. T will say once more, so as not be oontradicting
myself, that T am not a great believer in the present day reforms.
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They will not lead us to anything very definite. But we have
to follow the course chalked out for us and we do not want to be left behind
in the march of progress for a degree examination, after passing which I
shall be u full-ledged graduste and a full citizen of India. But if that
is not possible for any reasous unknown to me, then T am as willing, if not
more willing, to go back to the good old system and progress there. But
I am voicing the views of my countrymen the younger generation of edu-
cated classes in the North West Frontier Province when I say that they
are not happy in their present stationury position and that is all that [
have to say.

Oolonel J. D, Orawford  (Bengal: European): Sir, my Honourable
friend, Mian Mohammad S8hah Nawaz, who moved this motion, has asked
me to reaffirm the attitude which this Group took up last year regarding
this particular problem. Throughout I hold that this Group has been
entirely consistent, in pressing for a measure of reforms for the North Weet
Frontier Province. We are not unaware of the various difficulties that
lie in the way, but they are not to our mind difficulties which cannot be
overcome, | personally have the very utmost sympathy with my Honour-
able friend. Sir Abdul Qaiyum, who comes here not as an elected Member
but as « nominated Member. He feels that hia position in this House is
‘weak, that his arguments on behalf of his own province are not so clear
‘or strong us they would be were he here as an elected Member of that
provinee. No one who has been in the North West Frontier Provinee can
deny the character, the ability and the capacity «f the virile population of
those districts (Hear, hear.), and.there is no reason why they should be
denied some measure of an elective principle in their districts. 1 cannot
belicve that the justice of a demand of this nature should be made a pawn
m any communal game. People of the North West Frontier Province
are fit, and with the other provinces theyv should be given as big a measure
of responsibility as has been granted to other provinces, subject possibly
to certain restrictions necessitated by the defence of the frontier, and the
Ageuncy tracts for which they do not at the ‘moment plead. This is the
position which this" Group takes up in this House, and if the cut goes to
a division today, this Group will support my Muhammadan friends.
(Applause.)

8ir Zuifiqar All XKhan (East Central Punjab: Muhammadan): Sir, this
subject has become so threadbare that there is hardly anything new to say.
But «s it concerns the liberties of a whole people, I think my silence on
this occnsion may be ‘misconstiued.. At the very outset 1 would like to
say that T very much depreceate the }\ositinn taken up by the Leader of the
"Opposition. T should like to know from him whether he and his followers
exist in the world to harness the liberties of the people, or whether they
exist in the world to widen the boundaries of freedom. What attitude are
they taking up in connection with these two questions? If they stand in
the way of the liberties of a province which forms an integral part of India,
would they not be tightening the bonds of their owr slaverv? Would they
no$ show to the world that, while they want frecdom for themselves, they
are not helping other people to gain freedom for themselves? Sir, I hope
that the Leader of the Opposition and his party Members will reconsider
their position and come forward honestly to say that the liberties of others
ore as dear to them as their own liberties. 8ir, knowing from the talks
of the people in the North West Frontier Province, and the impressions
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1 gained when I visited that province last year, I can say with firm convic-
tion that those people are bent upon gaining as much liberty as any other
people in India. They have come to the conclusion that British justice
48 a mythiecal thing, w{)ich exists only J-erhaps in the gravos of those who
bnuilt up this Empire. B8ir, if the British Government will still follow the
‘Fabian policy in connection with reforms in the North West Frontier Pro-
vinee, 1 think they will soon see the manifestation of the same spirt that
you ge2 in India. In the world there sre only two forces, the sword and
the spint. The sword is finding expression, and 1 think may find expres-
sion very soon, but the spirit has declared itself earlier in India, The
struggle is going to be very keen, and even the gods themselveg may
descend from heaven to watch the struggle. But, Sir, history shows that,
in the long run, it is the spirit which conquers the sword.

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): Why .did this
not dawn upon the Honourable Member yesterday?

Mian Mohammad 8hah Nawas: Is it the wish of the Honourable Mem-
ber to upset law and order?

Mr. Vidya Sagar Pandya: Yesterday we talked about the spirit of non-
‘co-operation and the Honourable Member did not vote with us. It was a
-question of the spirit not being subdued by the British Government by
«coercive methods.

8ir Zulfiqar Al Khan: It is for you to co-operate.
Mr. M, 8. Aney (Berar Representative): He stands for the spirit, not
Yor the sword. :

Nawab Sir Sahibzada Abdul Qatyum: Then you had better set a better
‘example.

Mian Mohammad Shah Nawas: Then start civil disobedience in Madras,
where you have now settled.

Dr. A. Suhrawardy: He does not come from Madras; he comes from the
Punjab.

Sir Zulfigar Ali Xhan: The previous speakers have shown to the fullest
extent that the North West Frontior Province is as worthy, as fit and as
enterprising as the people of India, if not more. Their brethren beyond
the frontier, in Afghanistan, have shown that they are capable of under-
taking enterprises and of resenting a form of Government which they do
not like, and that they are capable of upsetting that Government and
establishing their own Government. These people, if they are long denied
the liberty which belongs to them, and the constitution which they rightly
claim, will I think create trouble for the rulers, and it is for the British
‘Government to consider the point before deciding whether they want trouble
or tranquillity in that country. Human beings, I may say, are always ruled
through the imagination. Let the British Government touch the hearts
of the people and stir enthusiasm in them. Have they done this so far?
On the contrary they have shown to the people here that, if possible, they
will trv to denv what is their due. Under these circumstances, I think
the only course left open to the people is to show to the world that they
are capabic of nsserting their rights. T hgva still some remnant of con-
fidence left in the wisdom of Government and hope that they will not
entirely dethrone their reason and will como to the help of the province
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which 8o keenly desires the refortus; and 1 think T may make it clear at
this juncture that the measure of reforms to be granted to them should be
. a8 much a8 is to be given to the rest of India.

Bir, we see that the British Government occupied the different countries
of the world with their arnries. They have occupied the Frontier Pro-
- vince also with their Army. May I ask them to occupy that country with
their gifts? Let their gifts also occupy the country, and if these gifts
come, the Army can be withdrawn because there will be no need for the
Army.

8ir, T need not go beyond what I have said, and I will appeal to Gov-
ernment that, on this occasion, they should commit themselves and declare,
not only to this Assembly but to the world outside, that they are a liberty-
loving, constitution-loving and a freeduom-loving people.

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
madan Rural): Sir, when Dr. Ziauddin Ahmad began to speak, he did not
make the position of our Party clear. What he really meant was that he
wunted that the Government should define their attitude towards the cut
which the Central Muslim Party have made, before the Independent Party
took part in the discussion. But that did not mean that the Independent
Party is not whole-heartedly for this motion. 8ir, I deplore very much
the attitude of the Nationalist Party on this question. 1 do not know
whether they realise that, by this statement which they have made on the
floor of the House, they have made the success of the All-Parties Con-
ference extremely difficult. I therefore join with my friend, Sir Zulfiqar
Ali Khan, in asking that Party to reconsider their decision in this matter.
All along we were under the impression that this was a question of Indians
versug Government. Indians were all for reforms for the North West
Frontier Province, and it was the attitude of Government which was open
to criticism. The statement is most deplorable in these circumstances.
We want to know what exactly the attitude of Government is on this
question. Before asking Government to define their position, it is neces-
sary to state before the House the actual position of the Mussalmans re-
garding the reforms in the North West Frontier Province. In the All-
India Muslim Conference held in Delhi under the Presidentship of His
Highness the Aga Khan, before a most representative Muslim gathering,
they passed this Resolution regarding the North West Frontier Province:

““Whereas the introduction of constitutional reforms in the North West Frontier
Province and Baluchistan along such lines as may be adopted in other provinces of
India is essential not cnly in the interest of those provinces, but also of the constitutional
advance of Tndia as a whole, the Hindu minorities in those provinces being given
adequste and effective representatiorn in excess of their proportion in population, as is

given to the Muslim communily in provinces in which it constitutes a minority of the
population. LY

This is exactly the attitude of the Muslims for the protection of the
minorities in the North West Frontier Province. If the Leader of the
Opposition had said that there should be no further reforms granted to
India unless ‘and until the question of Hindu-Muslim differences is settled
by the All-Parties Conference, which is going to hold its sitting on the
Oth April, T could understand the logic of that argument. But only vester-
day he was telling- Government that, if they want Mahatma Gandhi not
to launch civil disobedience, they should at once declare that they will give
‘Dominion Status to India. Today he has selected one particular province

n
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out of this Dominion which he wants, and says that no further reforms
should be given to the North West Frontier Province unless the Hindu-
Muslim question is settled in the All-Parties Conferenco.

Pandit Madan Mohan Mslaviya: 1 have said nothing of the kind. I
have not said a word to show that we are opposed to reforms in the North
West Frontier Province. ‘

 Nawab Sir Sahfbzada Abdul Qaiyum: Are you prepared to see Dominion
Status extended to the North West Frontier Province or not?

Pandit Madan Mohan Malaviya: 1 said that we shall sit down and
settle at the Conference. This is not to be done as an individual item.
We have to sit down and settle it as a national programme.

Nawab 8ir Sahibzada Abdul Qaiyum: I mean that, if India gets Dominion
Status, then you will not grudge its extension to the North West Frontier

Provinee too?

* Mr. Pazal Ibrahim Rahimtulla: Sir, it is onc thing to say that there
is no opposition to the reforms in the North West Frontier Province, and
it is another thing to declare openly that they are in favour of the reforms
there. It is no use saying this when we see the attitude of the Leader of
this very Party two years ago. In 1928 what was the position of the Leader
of the Nationalist Party? He was finding fault with Sir Denys Bray, the’
then Foreign Secretary, gnd he said, ‘‘Our quarrels are due to the un-
certainty of Government accepting our position.’’ Therefore the fight is
between Indians and Government, and not between Hindus and Muham-
madans especially in regard to the reforms in the North West Frontier

Province. Again he says:

“Will you give us an assurance that you will accept any decision which the All-
India Muhammadan and Hindu Associations arrive at, and carry it through?”’

This is still the decision on behalf of Indians, and what was the reply
of 8ir Denys Bray? He preceded the late Lala Lajpat Rai, and his reply
was that the Government attitude could be summed up in these words:

“The question what and in what direction constitutional advance can be given im
the North West Frontier Province has been and is under the consideration of Govern-
ment. No definite decision on that point bhas been arrived at and no definite decision
on that point will be arrived at or announced till Government are satisfied that they
have come to a right conclusion and that the moment for its announcement is ripe.”

The question is, are Government in a position to tell us that the time
has now come for them to declare their policy towards the North West
Frontier Province reforms? Sir, in the Bray Report, if T may be permitted
to read a little paragraph, it is quite clear what the authors think will be
the result if no reforms are granted to the North West Frontier Province:

““We ourselves have a more robust faith in India’s power of giving scope for the
self-development of the Pathan as of her other peoples within her all-emhracing
nationality. And surely with good reason. Did the Frontier Province fail Tndia in
the stress of the Great War, which she felt. in a way that the rest of India did not,
or in the storm of the Afghau War, which spent itself on the frontier and left the
rest of India unscathed? Indis has cause indeed to be thankful that it is a race as
manly.and as staunch as the Pathan that holds the ramparts for her on this historically
vulnerable frontier. In the face of the record of the Frontier Province, tried in the
supreme tests of 1014 to 1910, the fearq of our Hindu colleagues are indeed idle. And
if self-determinstion is to be allowed any play at all in India, it should surely be



THE GENERAL BUDGET-—LIST OF DEMANDS. 1641

allowed to the Pathan race whom Providence has interposed betweem India and foreign

ession, The danger from outside is there, as all past history shows; the mere
administrative division of the warlike Pathan race—were this practicable—would not
eliminate or even diminish it.”

And mark these words, Sir: ‘

‘‘Indeed the reverse is the more likely. For mistrust breeds mistrust.”” (Hear, hear.)
““The Pathan of the districts is now keenly alive to the issues before us, and if mistrust
of the Pathan is to override the Pathan’s self-determination for self-development in a
separate province, the danger of his turning westwards may become real.’’

I wish Government would take serious note of what the feeling amongst
the Pathans is and was even when the Bray Committee was in session.
Now, if I may anticipate the reply from the Government, it may be that
the Simon Commrission Report is still awaited and that the Government
have asked the representutives of India to meet in a Round Table Conference,
and therefore it is for them to have their battle at the Round Table Con-
ference in London. I hope I am right in abticipating that reply of the
Foreign Secretary. But may I say, Sir, that whilst these two issues are
still involved, it is but fair at this juncture to know what the Government
attitude exactly is, because I am informed that, after the publication of the
Simon Commission’s Report, the Governinent of India will be busy pre-
paring their own case on the Simon Commission Report, and it would be
necessary, Sir, to know what their attitude is at this juncture. I may also
at once say that the Muhammadans are not prepared to accept the re-
commendations of the Nair Committee. Let that be understood once for
all, that we are not prepared to agree that the North West Frontier Pro-
vince should be treated differently from other provinces in India, and after
making that position clear, T would like Government to pause and reflect
as to what they are doing. If they have seen the present position in the
North West Frontier Province, if they have seen the enthusiasm of the
young students for the movement of Independence when the Congress was
held at Lahore, they will reflect that, whilst the Mussalmans are for the
maintenance of law and order in India and they yield to none in that aspect,
yet let the Government not believe that they will be able to control these
yo:lmg students unless their just aspirations are met by the Government of
India.

Mr. E. B. Howell (Foreign Secretary): Sir, I should like to begin by
thanking my friend, the Honourable Mian Shah Nawaz Khan, and the
other speakers who followed him, for two things; first, for the tone in which
they spoke, and second, for the tributes which so many of them paid—I
think T may say the very well deserved tributes that they paid—to my
distinguished predecessor. Sir, nobody deplores more sincerely than I do
Sir Denys Bray's nbsence today. But since he is absent, there is one
thing that I can do, which he perhaps, if he were here, could not well do for
himself. I can proclaim that ho really was a nran whose ability and whose
integrity the House did well to recognise, and as I read the reports of the
ancient debates, I see that everyhody who spoke then recognised how
much they owned to Sir Denys Bray. Why was it, Sir, that they continually
charged him especially with trickery, with evasion, with having done nothing
and putting the thing off till now and generally playing with it for all
these years, which lasted until this question was last in issue this time
last year? Bir Denys Bray gave his owvn explanation. He gaid that thers
were real difficulties in the way of introducing the recommendations,
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which the Committee named after him, had made. There was, first of all,
the inevitable difficulty of setting up a democratic constitutional govern.
ment, with all the paraphernalia accompanying it, in such a small area as
the North-West Frontier Province. There was the constitutional difficulty.
There was the financial dificulty, which, if my friend will pardon me, does
not consist in raising an extra Rs. 42,000, but in making the very large
gap between what we may call the domestic expense of the province, and
its own revenues, meet.

Maulvi Sayyld Murtuza Saheb Bahadur (South Madras: Muham-
madan): On a point of information, Sir, May I know if the North-West
Fron;,ier Province is smaller than Coorg which has got a Council of its
own/

Mr. E. B. Howell: T have no information as to the size of Coorg. But
the fact remains that small areags Jdo present certain difficulties in this
respect. There was also the difficulty, which Sir Denys Bray used to allude
to as the all-India difficulty. The House knows very well what that was.
There was the communal difficulty, ot uny rate up till 1928, when, from
the speeches delivered by the late Lala Lajpat Rai and others, there was
good ground for hoping that that difficulty had disappeared, and finally,
there was the practical difficulty, in that, until this Autumn, the elective
principle, which necessarily at one stuge >r another is an cssential part
of all reforms, had not even been tried in the province. There were other
difficulties which I think my Honourable friend, the Nawab Sahib, knows
and which I know and I need not particularise them here.

Mr. M. A. Jinnah: But we do not know.

Mr. E. B. Howell: I will mention one.

Maulvi Muhammad Yakub: That is a very small one.
Mr. M. A. Jinnah: 1 have not heard it; tell us everything.

Mr. E. B. Howell: Sir, Sir Zulfigar Ali Khan mentioned that a body of
tribesmen entertained the Simon Commission to tea at Jamrud. Address-
ing Sir John Simon, they said ‘‘Aren’t you going to give us reforms? You
must not forget us, for we alsgo want them. The fact must not be lost
sight of that the peace of India depends on us’’. That, 8ir, indicates
one difficulty. Are the people of what we called the trans-border regions now
to be excluded or to be included, and if included, how? 8ir, when this
question was last being discussed, Sir Denys Bray deliberately declared
that wisdom was justified of her children in the policy of delay. Whether
that is so or not, I at thc moment am not prepared to sav, but T would
like to ask my friend. the Nawab S8ahib, whether he agreer with me or
not as to the reality of these;fdiﬂ’lculties, which T have mentioned.

Nawab Sir Sahibsada Apllul Qalyum: Which one, Sir?
Mr. E. B. Howell: All these difficulties. Are they real or not?
Dr. A. Suhrawardy: They are imaginary.

Mian Mohammad Shah Mawaz (West Central Punjab: Muhammadan):
They sre some small diffioulties, but they are not insurmountable.
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Nawab Sir Sahibzada Abdul Qalyum: Not insurmountable.
Mr. E. B. Howell: But they do exist.
An Honourable Member: They exist in every part of India.

Mr. E. B. Howell: Nobody can surmount a difficulty which is not thére,
When you say that they are not insurmountable, I take it that you agree:
that they are there.

An Honourable Member: That is true of every part of India.

Mr. E. B. Howell: If my first witness, the Nawab Sahib, has failed me,
I can quote.

Mr. Anwar-ul-Azim (Chittagong Division: Muhammadan Rural): Why
don’t vou ask me who has lived on the frontier whether the difficulties are
real or not?

Mr. E. B. Howell: Then, when Sir Denys Bray said that they were real,
do you supposc he was not telling the truth?

Mian Mohammad Shah Nawaz: They seem to have been very much
exaggerated.

Mr. E. B. Howell: That is a question of opinion. My second witness,
who is also a verv highly, and if I may say so, a deservedly respected
Member of this House, is my friend, Sir Hari Singh Gour . . .

An Honourable Member: Question.
Mr. E. B. Howell: He says:

‘‘We have perused all the literature on the subject including the Report of the Bray
Committee, and we have come to the conclugion . . . "

I do not mean to say that I endorse every word which the Honourable
Member says; I am merely quoting him:

‘““ ... we have come to the conclusion that, while the settled districts are most
backward and have not even entered upon their political novitiate in local self-govern-
ment, still the people there cannot be left out in the cold, while the rest of India is
making rapid  strides towards responsible government. At the same time we cannot
delude ourselves into the belief that the jute that thrives in Bengal will equally thrive
in Peshawar. We have to take into account not only geographical conditions but also
those arising out of the strategic importance of the Frontier and the desirability of
maintaining a continuous policy which has proved so successful. These considerations
would have lost some weight were not the civil administration of the province in perpe-
tual heavy deficit met out of the funds of the Central Government.”

Sir, if that witness does not suffice, I can quote another also, an Honour-
able Member of this House.

Mr. Muhammad Yamin Khan (United Provinces: Nominated Non-Offi-
cial): Does Dr. Gour believe that persons residing in the Central Provinces
are better than those residing in the North-West Frontier Province?

Mr. E. B. Howell: I am not giving way to the Honourable Member.
Now, Sir, the actual charge that is being brought against the Government
on this motion at the moment is not that it has been very a long time
making up its mind and has finally done nothing, but that Sir Denys Bray
did not do anything since the question was last discussed in this House
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a year ago. Honourable Members, who have supported this motion this
morning, have said that something should have been done in the inter-
val since this motion, or one very nearly resembling it, was last discussed.
I do not think they really meant that.

An Honourable Member: We certainly meant it.

Mr. E. B. Howell: -‘To say that Government should have done some-
thing, or could do anything at all, after the Simon Commission had
visited Peshawar, and before its Report could be published, I submit with
due deference, Sir, is sheer lunacy and not statesmanship at all. How-
ever; Sir, I have no wish to indulge in recrimination. On the whole, in the
faoe of very long delay, if I may say so, I think the House has exhibited
remarkable patience and forbearance, for reasons which they apparently
could not always understand, but which I believe I may say the Nawab
Srhib himself and his supporters do recognise to be real.

¢ May I add one word more, Sir, and in this I am speaking, not as
Foreign Secretary, but simply as an Englishman, and as an Englishman,
I must say that we have a natural sympathy for a people so like ourselves
in our early stages of development as are the people of the North-West
Frontier. We have a very strong desire to gratify the aspirations of such
people. After all, Sir, though you may not believe it, as my Honourable
friend, Mr. Amar Nath Dutt, reminded the House yesterday, the cause of
liberty throughout the world owes a great.deal to Englishmen. We, Sir,
are the countrymen of Pym, and Hampden, and if my Scotch and Irish
friends will pardon a slight extension, of Mill and Burke. But, Sir,
whatever sympathy we may have for this movement, I think the House
can hardly expect me at this stage, within a few weeks of the day on
which the Simon Commission’s Report is to be published, to make any
definite statement. I do not know what the S8imon Commission is going
to recommend, and even if I did know, I could not divulge it. I do not
kmow what action the Government are going to take on the recommenda-
tion of the Simon Commission, and even if I did know, I think you will
agree that my lips would still have to be locked. But, Sir, I can promise
one thing, and I am authorised to do so on behalf of Government, and
that is, that Government are pledged to give their most serious, most
earnest, and most sympathetic consideration to the question that is now
before the House. The House may rest assured that, when the time for
action comes, which is now near at hand, Government will not delay to
take whatever action they think proper, and that there will be no
thore of that delay of which it has been complaining so long.

_ Raja Ghazanfar All Khan (North Punjab: Muhammadan): Sir, I rise
to participate in this debate for the chief reason that I want to offer my
heartiest congratulations to the Leader of the Opposition Party for adopt~
ing the attitude which the Party have adopted on this question. I aleo
want to congratulate the Leader of the Central Muslim Party for the
fmprovement which he seems to have made during the past few months.
The reason for my congratulating the Leader of the Opposition Party is
that, when a debate on this question took place in 1928, he was defiritely
opposed to any reforms being given to the Frontier Province, and now . .

¥
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Pandit liadsn Mohan Malaviya: I was not opposed to any reforms being
given to the Frontier Province then, and I was never opposed to it at any
time in my life.

Raja Ghasanfar Ali Khan: At least he then expressed such a strong
opinion against reforms being extended to the North-West Frontier, and
his speech then, which I would not like to quote, even a part of it, was
extremely disappointing. But he has improved a good deal by making
such a short and sweet statement today and saying that his party will
remain neutral. On the last occasion the Swaraj Party was charged with
a conspiracy of silence by Sir Denys Bray. Now that party have passed
a Resolution and expressed the definite opinion that they are in favour
of reforms being given to the Frontier Province. Today it is the Nationalisb
Party which mayv be charged with a conspiracy of silence. I am not very
much disappointed, Sir, because I did not expect anything better, and it is
merely a chance that the position or the attitude which this party may
adopt is to be considered the attitude of the Opposition Pitty. Sir, I
congratulate the Leader of the Muslim Party because I find that, in his
minute of dissent, which he wrote when he was appointed on the Central
Committee, he said that the reforms to be given to the North-West
Frontier Province should be different from what should be given to the
other provinces. But now I understand the Nawab Sahib is definitely

of opinion that the North-West Frontier Province should get

e just the same reforms as any other province in India. I hope

I am right, and I shall feel obliged if the Leader of the Central Muslim
Party will tell me if I am right.

Sir Zulfigar Ali Khan: You are perfectly right.

Raja Ghazanfar Ali Khan: Thank you. Now, turning to the Govern-
ment, I do not find anything which I can take exception to in the Foreign
Becretary’s speech, particularly when he has tried to bring in the name
of Nawab Sir Abdul Qaiyum whenever he talked of any difficulty. I wish
the Nawab Sahib had more courage to get up and say that this is entirely
wrong, and that there are no difficulties which can possibly stand in the
way of the North-West Frontier Province getting the same reforms as any
other province. The Frontier Province unfortunately seems to be associat-
ed so very closely with the appointment of committees, that as long as
this system of appointment of committees exists in this world, I do not
think there is any chance for that province to get any reforms. In 1917
the question was considered by the Montagu-Chelmsford Committee; after
that, when they said ‘‘Yes, every province in India can get the reforms’’,
the Bray Committee was appointed specially for the North-West Frontier
Province. They recommended that reforms should be extended to the
province at once. Then difficulties arose. I thought, Sir, that committees
were only appointed when there were certain difficulties existing so that they
could find out and suggest some means of overcoming them. I want
tg know from the Foreign Secretary whether the difficulties which he has
enumerated today existed before the appointment of the Bray Committee
or not. Did those difficulties exist then? Was the size of the Frontier
Province larger than it is at present? Was the financial position of the
province better than it is at present? Then, Sir, what happened? The
Bray Committee recommended that the reforms should be extended to the
North-West Frontier Province in spite of those difficulties.

Mr, M. A, Jinnah: That was in 1922.
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Rafa Ghasanfar Ali Xhan: As is pointed out by my Leader, that was in
1922—eight years back; but then probably the Government thought that,
‘‘According to the Preamble to the Government of India Act, another com-
mittee has to be appointed at the end of ten years; so let us wait till then.”’
And then, when some one raised this question, they could say, ‘‘Our
difficulty is that a committee has already been appointed; how can we be
expected to make a statement when the matter is already under the con-
sideration of another committee?’’ 8o, B8ir, really speaking, all ‘these
excuses which are enumerated by the Foreign Secretary, are absolutely
groundless—without the slightest justification whatever; and I can assure
vou, Sir, that, in spite of the fact that the Nationalist Party unforturatel
have decided not to express their opinion, every one of them feels at least
this much, irrespective of the fact whether the reforms should be given to
that province or not, that the reasons advanced by the Foreign Secretary
are entirely gdiculous, if 1 may be excused from saying so. He says there
are the difficulties of elections, and that the Frontier Province had never
had elections before. Now, Sir, this difficulty is bound to continue, unless
vou introduce the system of elections there. How ean you blame the
people of the province for not having experience of elections, when you
have not introduced elections there? As far as the Assembly is concerned,
they have already passed without division a Resolution that the Frontier
Province should get reforms. So the Government cannot say that the
opinion of all-India leaders is opposed to the extension of reforms. At
present, there is not a single Hindu in the Frontier Province who is opposed
t; the reforms being given to that prowince. The Muhammadans, on the
other hand, are willing to give such safeguards as are necessary for the
safeguard of the minorities interest. We do not want an All-Parties Con-
ference for that; or any other organisation. The Hindus are 7 per cent., but
we say, take 10 per cent., take 15 per cent., or 20 per cent.—even 80 per
cent.; you get whatever safeguards you want to be provided in the con-
stitution; we are willing to accept that. Why do you want any committee
to be appointed, and why do you wait to see what the All-Parties Confer-
ence is going to decide?

Dr. A. Suhrawardy: They are waiting for the Simon Commission Report.

Mr. M. 8. Aney: We were waiting for some time for the Central Com-
mittee’s Report.

Raja Ghazanfar Ali Khan: And now they are wwiting for the Simon
Commission Report; and then there will be the Round Table Conference,
and after that the matter will go to Parliament, and then probably the
Government of India may have to appoint a small committee to go int>
the details, and then it will take another two years, and who knows, after
that, another Howell Committee may not be appointed to inquire into the
question whether the frontier should get reforms or not? I honestly feel,
Sir, that something has gone wrong with the statesmanship of the Govern-
ment. They know what the situation is in the country, and they are
devising such means as will help them in the maintenance of law and order,
by taking legal action against those who break the laws. But are they
doing anything which would encourage those people who are willing to
Jend their co-operation to them? Is it too much to expect from the Gov-
ernment to make an announcgment tomorrow morning that they are going
to introduce the elective system throughout the Frontier Province in the
District Boards and Municipal Bodies? It will take at least two or three,
or even four, years till the new constitution is brought into force in India;
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and for these three years the Government could give them the Minto-
Morley Reforms or the Montagu-Chelmsford Reforms, or even 8ir Denys
Bray's scheme or by whatever other name they may call it; but give them
some scheme. Is there anything to stop you from doing it? Will that be
going against the Parliament Act if thel{ announced tomorrow, ‘‘Let tl}e
Frontier Province get the Minto-Morley Reforms for three years; they will
gain- some experience thereby and they will be more suitable for the coming
reforms than they would be otherwise’’? = What is there-to prevent the
Government from making that announcement? Do Government realise
that, by making this one announcement, they will at least win over the good
will of every single Muhammadan in India? Is the cost too much? (An
Honourable Member: ‘‘They will secure the ill-will of others’.)

This is one point. Take another question. For the last three months
Government have been absolutely sleeping, and they have not done one
gingle act which would please the public. Their reply on the Skeen Com-
mittee debate was extremely disappointing, and was responsible for such
strong criticism coming even from such a moderate leader as Mr. Jinnsh.
And this is the attitude which they are now taking towards the question
of the Frontier Province. Now, 8ir, when you tell us that, because there
is a certain party in the country which is opposed to this, and it is because
of the opposition of the Hindu Mahasabha or the Nationalist Party, who
have abstained from supporting this motion, that the Government will be
reluctant in giving the reforms, I want to ask Government whether their
policy is being governed by the Governor General in Council or by any
outside communal organisation. (Mr. Gaya Prasad Singh: ‘‘Any com-
munal organisation—quite right.”’) Such replies from the Government are
sure to be understood by fair-minded people to mean that the only object
is to keep the communal question alive between these two communities.
What do they care whether the Hindus and Mussalmans agree on this
point whether the reforms are mnecessary for the North-West Frontier
Province or not. They always act according to their own decisions. If
that is not the case, why should the Government bring forward an excuse
like that? Now, here is the European Party. As my friend, Colonel Craw-
ford, hag said, they are going to walk into the samec lobby with us on this
motion, and 8o what is the objection which Government can possibly
advance now? Even this party which is regarded as representing the com-
munity which has got the largest stake in the country is not afraid of
reforms being extended to the North-West Frontier Province. Whether
this motion is carried in this House or lost, is absolutely immaterial. The
fact remains that, if the Government of India move immediately, may be
on a yery small scale, without waiting for the Simon Commission's Report,
and do something for the Frontier Province so ag to convince us that, after
these Commissions have reported, they really mean to do something for
the people of the Frontier Province to satisfy them, it will be so much the
better; otherwise our grievance on this poini will remain as strong as ever.

(Maulvi Sayyid Murtuza Saheb Bahadur rose in his seat to speak on the
motion.) |

Mr. President: Honourable Members have had their two hours. If the
Honourable Member will finish in five minutes I will allow him.

‘Maulvi Sayyld Murtuza Saheb Bahadur: Sir, but for the astonishing
statement made by my Honourable friend, Pandit Malaviya, and &lso the
disappointing reply given by the Foreign Secretary, I would not have spoken
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at all; T would have been satisfied with recording my silent vote on this
motian.

Sir, in the last portion of his statement, Panditji has said ‘that he does
not want his party to participate in this discussion or rather that his
party should not commit itself in any way on this question. May I ask
him, through you, 8ir, what about the commitment already made by the
then leader of the party, I mean our much-lamented friend Lala Lajpat
Rai? Is not the party and the leader of that party bound by the sympathe-
tic attitude shown by Lala Lajpat Rai and the decision which was arrived
at by him on behalf of his party on the question? 8ir, when I moved
the Resolution regarding the introduction of reforms in the North-West
Frountier Province, my Honourable friend, the Panditji, opposed it touth
and nail. Afterwards he realised that he was in the wrong. Then his
attitude was changed. Now I do not see any reason as to why he has
adopted this oscillating policy. At any rate, Sir, I must tcll the Government
that the people of the North-West Frontier Province rely mostly, as every
Mussalman ought to, on God, and thereafter they rely on their own strength.
They do not care even for the support of the Mussalmansg of other parts of
India, much less for that of other communities. They will win their cause
sooner or later. If Government proceed at this rate, they will win the
day sooner than later.

As for the disappointing reply given by the Foreign Secretary, I have to
invite his attention to the fact that the question.of area arises here, when
poor and helpless Mussalmans are concerned. 8o far as Coorg is concerned,
which is probably one-fifth of the size of the North-West Frontier Provinee,
it has got its own Legislative Council, because that province consists mainly
of European planters. Is this the justice which the Government pride
themselves on? How long can they go on like this? As acknowledged by
the Government, the people of the Frontier Province are the gatekeepers of
India. Do not the Government realise, if the Pathans, who are the gate-
keepers of India, feel dissatisfied what the outcome thereof will be?

Now, Sir, the Honourable the Foreign Becretary said that® this question
would be considered very sympathetically. We Iknow what kind of
sympathy our poor North-West Frontier people can expect at the hands of
Government. There is a saying in Persian, Sir, which says:

Chamcha Zadee Chamcha Zadee, Halwa Ko?

It means this, ‘“you have applied your spoon so cften, but where is the
halwa (sweet)?'’. Similarly, 8ir, Government cannot go on deluding us
for ever, much less the people of the North-West Fromtier Province, by
holding out false hopes. They should realise the real situation and do the
needful as quickly as they can. They should not any longer delay the giving
of reforms to the North-West Frontier Province. With these words, Sir,
T support the motion.

'Mr. President: The question is:

“That the Demand under the head ‘North-West Frontier Province’ be reduced by
Be. 100.” : ‘

The mofion was adopted.”
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c 'I]'Khe Assembly then adjourned for Lunch till Half Past Two of the
lock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President in the Chair.

Mr, President:e The question is:

“That a reduced sum not cxceeding Rs. 1,06,34,900 be granted to the Governor
General in (ouncil to defray the charges, which will come in course of payment during
the year ending the 3lst day of March, 1031, in respect of the ‘North-West Frontier

’

Province'.

The motion was adopted.

Demanp No. 16.—CusTtoMs.

The Honourable Sir George Schuster: Sir, I beg to move:

“That a sum not exceeding Rs.” 77,57,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Customs’.”’

Cutting down a Lump Sum of 5 per cent to balance the Budget.
Sir Hari Singh G:our: I beg to move:

‘“‘That the Demand under the head ‘Customs’ be reduced by five per cent.”

Honourable Members have already been told by the Honourabio
Mr. Neogy that similar notices of amendments of 5 per cent. cuts have
been given under each grant. Some of these grants have already been
disposed of. The remaining grants will remain, and I ask the House to
out down all the other grants one by one by 5 per cent. as they come up . . .

Mr. Lalchand Navalrai: Also my cut of 70 lakhs under Income-tax.

Sir Hari 8ingh Gour: . . . so0 as to balance the Budget. The reasons
why I ask the House to concur in this cut are these. The whole of the
Budget has not been placed before the House. The bulk of it comprises
military expenditure. S8ir George Schuster told us yesterday that the larger
question of policy cannot now be considered pending the report of the Royal
Statutory Commission, and as further reforms are on the horizon, it would
not be right for the Government of India now to formulate a new policy
regarding the curtailment of military expenditure. He said more or less
the same thing in connection with civil administration. Those, I submit,
are the very reasons why the Government of India should not embark on
further taxation. The policy which will be laid down hereafter will, we hope,
necessarily lead to retrenchment, and the deficit that we find in the Budget,
a8 Honourable Members are aware, is not a recurring deficit. The Finance
Member has pointed out that some of the items of the deficit are due to
world causes. Now these are adventitious and accidental causes which are
not likely to repeat themselves year after year, the causes being therefore
more or less temporary and a passing phase of the current year’s Budget.
I do not see why the House should saddle the country with additional
taxation as a permanent measure. Honourable Members are further aware
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that a block vote of 55 crores of rupees has been given to the Army. The
Henourable the Finance Member has informed the House that the military
are at the present moment seriously engaged in retrenching their expendi-
ture, but when that retrenchment is made, I submit that it should be made
available to the relief of the taxpayers, and that it should go to the balanc-
ing of the Budget. The ocondition with which we are confronted in the
Budget this year is not unlike the conditions prevailing in the first three
years of the first Assembly. There too, we were confronted with annually
recurring deficits, and what we found was that it was impossible for us to
say whether item ‘“A’’ had been rightly incurred or not, because the whole
Budget was not before us. Upon its own merits, we would have allowed it.
The Honourable Pandit Madan Mohan Malaviya said ‘‘Yes’’, when he was
asked whether a certain sum of money should not be spent on broadcasting,
provided the country was not burdened with additional taxaetion. Exactly
in the same manner, if the whole Budget is placed before us, we shall be in
n position to revise it and say as to where the retrenchment should come
from and how the various items should be distributed under the various
heads. That is not before us. Only small items under different heads have
been placed before us. Consequently, the only thing we can do is to cut
down a lump sum of 5§ per cent. under each Demand and ask the Govern-
ment to revise their Budget and see that it balances itself, and no addi-
tional burden is placed upon the country. They did it in 1922. I submit
this is an exceptional case. As the Finance Member himself pointed out,
we are on the threshold of constitutional changes, and before these changes

take place, I think the country should not be saddled with additional taxa-
tion. I therefore move my motion.

The Honourabie 8ir George Schuster: Sir, the Honourable the Mover
of this motion has dealt very generally with the question of economy. 1 feel
it is for me to deal specifically with the motion which is before the House;
for what we are concerned with is the question as to whether it is practically
possible to carry out the policy which this kind of motion advocates. 1 atm
glad to have the opportunity of dealing with particular Departments in
this way, because it enables me to explain to the House exactly what tho
position is in each case, and I think they will agree with me that this kind
of indiscriminate cutting down of expenditure is neither practicable mor
expedient. I have already informed this House that I have circulated to
Members of the Standing Finance Comimittee memoranda on the growth
of expenditure in all Departments since 192425, and I would like to take
a short time this afternoon in dealing with the special case of Customs
which is the Demand which the House now has to consider,

Taking the actual figures, which appear in the budget papers, we find
that in 1924-25 the actual expenditure on account of the Customs Depart-
ment was Rs. 75,867,154 and the Ludcet estimates for 1929-80 were
Rs. 98,05,000. T am proposing to keep to the figures which I have given
in these memoranda, though I shall make some reference to budget esti-
mates for the current vear. Now, it would appear from that that there
has been an increase in expenditure of just under 223 lakhs, and that is the
sort of figure which might attract attention. ~But when we come to
examine the figures in greater detail, we find just those special reasons
for increases which I have thought it very necessary for Members of this
Assembly to understand before they consider these questions of cutting
down expenditure.
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Now, there are two very lurge items in that increasc, which do not
represent increases in normal expenditure at all. Under the heading of
“'Compensation’” we find that the expenditure has gone up from
Rs. 5,80,000 in 1924-25 to Rs. 17,44,000 in the budget estimates for 1920-
80, that is, an increase of Rs. 11.54,000. But that increas: is due entirely
tc payments made to the Travancore and Cochin Darbars under the Inter-
portal Trade Convention. This depends on the nctual revenue at the port
of Cochin and cannot be controlled, That, therefcre, represents no increase
in real expenditure at all. Then, again, we come to another large increase
under the heading ‘‘Grants-in-Aid, Contributions, ete.,”” where the actuals
in 1924-25 were Rs. 75,500 and the figure for the budget estimates for
1920-30 was Rs, 8,46.7680. These represent payments mad« cut of receipts
from overtime fees, ete. The Government of Indin do not make any
profits out of overtime fees, and the expenditure has been accumulated
vear after vear. The whole receipte are pooled together for the purpose
of payvments to charitics, etc. The increase therefore is due to the distribu-
tion of an accumulated sum under this hend.  Therefore, an apparent
increase in the expenditure of Rs. 2,783,260 during the six years is not a
renl increase at all.  Now, these two special items together come to
Rs. 14,28155. That brings down the renl incrense to Rs. 809,601, Out
cf that sum T find that the increase in ‘‘Establishment’’, which refers to
the subordinate clusses, comes to Rs. 6,52,802 leaving a balance for all
other items of Rs. 1,56,189. And ont of the large increase in establish-
ment, improvements in conditions of pay and normal increments account
for Rs. 2,68,727. Thut particular increage is one to which so far as I can
judge from all that hag fallen from the Honourable Members opposite in
the course of these debates, they certainly would not object, as it repre-
sents 'mprovements in eonditions for the subordinate staff.

It leaves a
very small increase for other items.

Now, let us sec what the picture would be if we made this 5 per cent.
cut. As T said, the real total incrense in expenditure has been just over
8 lakhs, and the 5 per cent. cut would be about 5 lakhs. We should be
12ft therefore with a margin of increase of 8 Inkhs, of which more than
24 Ilakhs would be spent on improvements of conditions in pay of the
subordinate staff, leaving a margin of less than half a lakh to cover the
growth of work in six years. T would like to give this House some figures
showing what the growth of work has been. From 1928-24 the net revenue
hag risen from Rs. 89:69 crores to Rs. 49'28 crores, and, quite npart
from the increase of revenue. the volume of work has also very consi-
derably grown. The number of dutiable bille of entry has risen during this
period from 8,82,918 in 1928-24 to 7,24,927 in 1928-20. That obviously
means an enormoug increase in work. Now, this very striking increase in
the number of bills of entry is due to the fact that the trade is gradually
passing from the hands of large wholesale importers to those of smaller
importers who deal directly with other countries. The volume of work in
the Customs Houses depends primarily on the number of dutiable billg of
entry, and only to a much lesser extent on the amount of revenue. But,
ns I have informed the House, revenue has also grown by 25 per cent..
and the number of bills of entry has more than doubled itself. I think
from those figures, it is quite clear that some increase of staff was abso-
lutely necessary, and vet the total increase in cxpenditure, apart from
improvements in conditions of service for the subordinate stnff during
the ycars that I have taken, was under 5} lakhs. T would also mention
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that, in the budget estimates for this year, we have actually shown a
reduction of Rs. 1.68,000 from the budget estimates of 1929-80. That
means that the margin of increase, if I had worked all this year's budget,
figures, would have been far smaller than what I have given to the House.
Now, Sir, 1 think that this is a very interesting example, and I feel sure
that these reports which I have prepared would repny the careful study
of all Members of this House who are interested in this question of public
cconomy. They will find no doubt certain items or certain Departments
in which the expenditure has grown in a way which mukes out a prima
facie case for inquiry, but what 1 dc say is that the matter must pe studied
in detail, and that it is useless for the House to proceed m this wholesale
way of asking for a 5 per cent. cut all round. As a matter of fact, the 5
per cent. cut on the Customs Department, as it stands at present, would
be quite impossible without both duing gruve injustice to a large number
cf employees and also gravely endangering the efficient conduct of public
business. Apart from this, I am at o lcss to understand what is the policy,
underlying my Honourable friend’s motion. He has stated his case in
this way. He says that, according to my own statements, the difficulties
in which we find ourselves this year, or rather the need for increused reve-
rue with which we find ourselves faced this yvear, is due to temporary
causes. Well, if it is due to temporary causes—and that, of course, I do
not admit because 1 think I have made out a very good case for some
permanent increase in our revenue—but if it were due to temporary causes,
would this be the proper way of dealing with it, to say that this year we
should cut down the whole of our staff by 5 per cent, and that then, in
due course, if revenue increases as my Honourable friend cxpects 1t will
next year, we should engage all these people again? 1 ask Honourable
Members to consider whether this ix a business-like way of approaching
what I admit is a very difficult situation. I have already made it clear
that I intend to work steadily, continuously and with determination at
the search for waste or unnecessary oxpenditure in every branch of the
public service. But I maintain that that work must be done with intelli-
gence and with discrimination und that action of the kind foreshadowed
by this motion will gravely endanger the efficiency of the public service.

(Applause.)

8ir Hugh Oocke: Sir, I entirely agree that the method proposed by
my Honourable friend behind me is not n business-like way of dealing with
retrenchment, and I think the Honourable Member hag shown very clearly
from the figures that a 5 per cent. reduction under Customs is entirely
unpracticable. It would result, if it were persisted in, in the staff being
discharged and in the goods being held up for long periods, I imagine, at
the Customs House. The enormous increase in the bills of entry in the
last five or six years shows to what extent the werk of the Customs House
has gone up. It also, I think, shows that, in view of the fact that the
increase in expenditure has been comparatively small, there may have
been considerable room for retrenchment five or six years ago. It scems
to me that, if this large volume of work could be handled by the Customs
officials at almost the same cost as before, there must have been room
for cutting the staff five or six years ago. But I am perfectly satisfied
from the figures that have been given, that it is not practicable to cut
five per cent. from the Customs vote, and I do not think the House will

be wise to adopt this procedure,
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“That the Demand under the head ‘Customs’ be reduced by five per cent.’’

The Assembly divided:
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Sarfaraz  Hussain Khan, Khan
Bahadur,

Schuster, The Honourable Sir George.

Seott, Mr. .J. Ramsay.

Slater, Mr. S. H.

Tin Tit. Mr.

Yakub, Maulvi Muhammad.

Yamin Khan. Mr Muhammad.

Young, Mr. G. M.

Inadequate representation of Muslims in the Customs Service.

Mr. Anwar-ul-Azim: Sir T heg to move that the Demand under the
hesd ‘Customs’ be reduced bv Ra. 100, the reason being the

3rm inadeaquate and ineffective renrésentation of the Muslims in the
Customs Service generally, more espacially amongst the ranks of Preven-

tive Officers. Anpraiserg and oclerks.

Tt will be within vour recollection,

Sir, that motions of this kind have got two other precedents in this House.
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Once it was debated on the 9th March, 1923, and again on thé" 12th
March, 1928. On the first occasion it was moved by Mr. Ahmad Ali
XKhan, who represented Assam here then, and that was withdrawn with the
leave of the House on a guarantee being given on behalt of Government
by Sir Basil Blackett and the representative of the Board of Central
Revenue, Mr. Lloyd, the guarantee being that they would not overlook
the Muslim view point in that ccnnection. Two years after, on the 12th
March, it was again debated on the floor of this House, and on that
occasion too, the Government spokesman was the late Finance Membor,
and some of the reasons that he put forward then for the consideration
of this House were, that people belonging to our community came rather
lute into the field, and as such their condition was bnd, and secondly, to
made a point of the fact that 1 did not furnish hiin with any figures. You
know, Sir, how difficult it is for Back Benchers like ourselves to get these
figures and I do not think ¥ront Benchers too do any better. I addressed
almost all Departments of Government here in Delhi for the purpose of
obtainiug figures and,—I imagine it must be due to something palpably
wrong inside,—they made a hundred and one excuses and did not give
me the figures. If those figures were available to me, 1 am suge this
motion would have been absolutely unnecessary. But as a result
of great trouble, I have gothered a few figures only with regard
to Bengal. On a reference to the Beungal Civil List of 80th January, 1930,
you will find that, in the superior classes of the Calcutta Customs, the
table runs thus. There are 13 Inapectors, umong whom there is no
Mussalman ; there are 20 Superintendents, of whom only one ig a Mussal-
man, and that post carrice a salary of Rs. 500—575; there are 50
Appraisers, and there our share is about 8. I cannot give, at this stage,
as I have said, the figures among the ranks of clerks, but though, in the
province of Bengal, we form about 55 per cent. of the total population,
our representation does not ccme even to 5 per cent.

On the first debate which was initiated bv. Mr. Ahmad Ali Khan, the
whole of the time was spent between Mr. Lloyd on the one side and our
esteemed friend, Mr. Kabeeruddin Ahmed, on the other, and the House
could not come to any decision; but on an undertaking being given by Sir
Basil Blackett, on behalf of Government, that motion was withdrawn.
On the second occasion the imotion was pressed to a division, and of course
Government accepted the decision of the House, and it is « story of two
years ago. If Government have not got any cogent reply and any sufficient
reason for not taking this thing seriously, I do not know whom we shall
look to. It will be within your recollection, Sir, that on the 10th Murch,
1923, a Resolution was aleo adopted by this Assemhly to the effect that
no province, or for the matter of that no class of people, should have
any preponderance at least in those services which are within the gontrol
-of the Central Government—and of course 1928 is gone and it is now 1980,
But what do we find now. and specially in those places which are_really
of any worth? There is undoubtedly not only a preponderance but a super-
preponderance, and with what justification? I should very much like to
know really whether it is the wish of Government to give something a bad
name and hang it at the same time. Perhaps the Honourable Mémber
.in charge will come out with this plea, that on the 5th February, 1926
some directions were given to the various Departments of the Govern'ment
of India for their guidance in the matter of recruitment ; and he will perhaps
also. refer me to an old list compiled some years ago, just to show that
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perhaps Mussalman representation has gone up by 001 per cent. If the
Government of India are responsible to people of all classes, to all people,
irrespective of caste, crced or sex, to dispense justice and to uphold that
justice with gven hand, then may 1 not ask them, Sir, how is it that this
deplorable state of affairs is evident by their own compilations? It has
not been possible for me to get any figures, ‘Sir, ‘either with regard to
Bombay or Madras, where the number of Mussalmans is small. They
are beyond my reach.

Last of all, there is one matter about which'I can speak with some
authority, that is with regard to the representation of my people in the
Shittagong Customs. In the seaport town fromn where I come, you have
got a cadre of about 11 or 17 Preventive Officers. There the number of
Mussalmans is about 82 per cent. of the total population. 1t cannot be
said that the people are backward there, for it will be apparent from the
facts that I stated that, out of a total number of 800 members of the Bar—
no less thaa 150 are Mussalmans. That is an indication that really that
part of the country is not backward, snd if the local authorities, either
at Caleutta or at Chittagong, care for the appointment of Mussalmans in
the cadre of Preventive Officers, they could get very good men. But I do
not know what policy is standing in the way of our being taken even in
that locality. For, after everything is said and done, you should recognise
the purpose for which I am fmoving my motion. If Government really
feel that they have been doing scant justice to us and our people, I think
they should recognise that the time has come when they must look around.
One of my friends a little while ago, was suggesting to me why I should
have moved this motion as we had s very full-dress debate the other day
and we had all the illuminating replies from Mr. Hayman during the course
of the debate on Railweys. My answer j8 this, Sir.  Unless we are
definitely told by the Government that they are willing—nct to speak of
showing any favour—to de bare justice to our people, it will be very hard
really for even a man like myself to keep quiet who on important occasions
has helped Government, with the hope that they would not forsake the
Muslims, when the next instalment of reform was introduced in this
country. Government must know our demands are right, and-they should
not any longer play into the hands of the avowed enemies of Islam, who
are now biddine for a goal whose consequences one can’t sece. With these
few words, T commend my motion for the consideration of this House.

The Honourable 8ir George Schuster: Sir, I think the gemeral policy of
the Government of India in this matter of distribution of vacancies, or re-
servation of vacancies, for minority communities is well known. The poliey
is to reserve one-third of vacancies for the purpose of regulating recruit-
ment, 8o as to prevent any one community from having an undue prepon-
derance in the service. The Muslim community, though the largest minority
community, is not of course the only one that has to be considered in
applying this rule. The effects of this policy must show themselves
gradually, as the policy can only be applied to recruitment for vacancies
as they occur. Tt would not have been either reasonable or possible to
attempt to accelerate the rectification of existing inequalities by confining
recruitment after the present policy was adopted to members of any com-
munity that had previously been inadequately represented. I think the
justioe of that must be acknowledged. I have certain statistics, showing
the percentage of Muhammadans in the various grades of Customs Officers
under the Imperial Customs Services, and showing how those percentages

0
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have altered between the 1st of January, 1925 and the 1st of J anuary, 1980.
The figures are as follows:

1026, 1830.

Appraisers . . . . . . 1 per cent, 6 per cent.
Examining Officers 9 " 9 ”»

Maulvi Muhammad Yakub: Very g¢reat improvement!

The Honourable 8ir George Schuster: I am not claiming anything. I
am simply giving you facts. I do not say that it is a great improvement.

1925, 1930. -
Preventive Officers (Superior Grade+) . . 4 per cent. 7 per cent.
Preventive Officers (Lower Gradcr) . . 16 " 16 .
Clerks . . . . . . .9 " [ .
(Laughter,)

It must be admitted—and I frankly admit it—that these figures are
not, from the point of view of the Mover of this motion, entirely satis-
factory (Hear, hear); but I would say this, on behalf of the Central Board
of Revenue, which is responsible for this Department, that they eonstantly
study the returns, and wherever these suggest that the general instrue-
tions of the Government are not being followed in the letter and in spirit,
they draw the special attention of the Heads of Departments to the matter,

Maulvi Muhammad Yakub: With what result?

The Honourable Sir George Schuster: At the same time, it must be
remembered that these people are recruited locally, and that in ports in
Burma and Madras, it is inevitable that Muhammadans should not be
given preference to the same extent as thev might expect in other parts
of India.

Maulvi Muhammad Yakub: What about the North-West Frontier Pro-
vince where they are treated as a minority?

The Honourable 8ir George 8chuster: There are no Customs Officers
there.

Maulvi Mubhammad Yakub: Government service, I mean.

The Honourable Sir George Schuster: Moreover, even in a province like
Sind, there is considerable difficulty, so I am informed, in securing an
adequate number of candidates from this particular community, who
satisfy the minimum educational requirements.

Haji Abdoola Haroon (Sind: Muhammeadan Rural): I sent some men
to the Customs Collector nt Karachi. There are plenty of men in Karachi
qualified for these posts.

Sir George Schuster: I am giving my Honourable friend the results of
the evidence which has been placed before me on this matter.

Mr. Fazal Ibrahim Rahimtulla: I think it would help the House if the
Honourable Member were to tell us, during these five years about which
he has given figuree, how many vacancies occurred in the Departments
mentioned,
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The Honourable 8ir George Schuster: I am afraid that I have not got
those figures ut present available, but if any Honourable Member, who is
interested in thit question, will let mc have any particular aspects of the
statistics which he wants studied and presented to this House, I shall be
very pleased to get them. I will repeat though, that according to the
information which 1 have got, there is considerable difficulty in securing
an adequate number of cundidates who satisfy the minimum educational
requirements. If there is any evidence to the contrary, I should be very
glad to have it. T ammn simply giving you the evidence as it has been put
before me. Now, it is no part of the Government’s policy to insist on &
lowering of standards, provided these are not fixed unreasonably high, in
order to secure candidates. The standards are not fixed unreasonably high,
and that is illustrated by the fact that, of three Muslim clerks appointed
in a recent period of fourtecen months at the Calcutta Custom House, none
was a graduate, although a large proportion of the Hindus appointed in
the same period were gradunates. This Custom House has also suffered
seriously from the competition for well qualified Muslims which the pre-
sent policy has created. The best of the Muslim clerks secured tend to
move on to better paid occupations elsewhere. I think, Sir, that that
represents some of the information which I have before me. If there are
any statements that T have made which are not accepted by any Honour-
able Member here, T repeat that I shall be only too glad to receive the
contrary evidence. It is our desire to carry out the policy which has been
laid down by the Government, and if there is any suggestion that that
policy is not being carried out and I can be convinced that it is not being
carried out, I shall be the first to take the necessary action.

Nawab Sir Sahibzada Abdul Qaiyum: Sir, I should like to say just a
few words in order to get some definite information on the points that still
puzzle and confuse me.

Mr. President: In that case the Honourable Member should have
preceded the Honourable the Finance Member.

Nawab Sir Sohibzada Abdul Qalyum: Sir, what is not clear to me,
and perhaps to many others, is as to how these safeguards for the rights
of the minority communities are put in practice. It is often said that these
reservations are for all the minority communities. We know that the
announcement of the Government is to that effect. But how are these
posts reserved for the minority communities distributed over these communi-
ties and what are their respective shares? What I particularly want to
find out is whether certain minority communities included in the majority
community get @ share of these posts reserved for the minorities. . For
instancs, take the case of my Sikh brethren. In the ordinary division
of communities, the Sikhs form part of the major community. Even the
Burmans come under the category of Hindus. Various other small com-
munities also form part of the majority community. Has any distinction
been made in this respect and do these small communities get a share in
the posts reserved for the minority community? Then are these posts
distributed according to the numerical strength of these minority com-
munitios. or at the free will of the distributor of those posts? at is
my first point. The second point is whether, in the case of first recruit-
ment a larger share is given to these people to make up the deficiency of
the minority communities in due course in the higher grades, that is
whether in making the first appointments a higher percentage of appoint-
ments is given to & community which is not fully represented in that
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partioular service, or whether these appointments are given according to
the ordinary rules of one-third minorities and two-thirgs majority. For
unless something is reserved in the first recruitment for these people and
a larger number of people are recruited in order to make up the deficiency
later on, no improvement can be expected. Another difficulty, Sir, is that
in provinces where a sufficient number of suitable candidates is not forth-
coming, whether it is the local people who must produce the proper candi-
dates for those appointments, or whether you treat the case as one coming
undsr the control of the Central Government and disregarding the shortness
of the local supply, you could import men of that particular standard avail-
able from other provinces. If you are going to secure the position of Moslems
in this respect, 1 believe Moslems will have no objection to the importation
of Moslems from the Punjab into Sind; for example, if 8ind cannot provide
the proper number of recruits. But 1 am one of those, Sir, who do not
believe that suitable Moslems, fully quulified lfoslems, are not available for
your gervices in any part of India. I do not believe that. On the other
hand, my impression is, 8ir, that they do not get the necessary facilities for
knowing about the vacancies, for applying for them, and are not given
proper encourugement by those who are controlling your Departments. Do
T understand that, in the whole of Bengal, only three people were out for
employment and that none of them was a graduate?

Mr. Anwar-ul-Azim: Moslem graduates in Bengal are as plenty as black
berries.

Nawab 8ir Sahibzada Abdul Qaiyum: I thought that they were as many
as locusts, and that.any number with higher qualifications than the ordinary
B. A. was available there. But they cannot have access to the authorities
who select these candidates. I, living though I do on the extreme corner
of India, can undertake this honorary job of supplying recruits to every
Department throughout India. I shall pay the postage, I shall meet all
expenses of sending candidates down to Tuticorin from Peshawar, if neces-
sary, provided one has a chance of securing an appointment there. I can
take up tha’ work, Sir, and I am also prepared to supply candidates with
B. A. degrees for ordinary clerk’s posts, if you fix the minimum qualification
for a thirty rupees post as a graduate or even higher, 8ir, nothing of this sort
will convince people of the paucity of Muslim eandidates in the year 1980.
Nothing will convince the Muslims that, in the present state of unemploy-
ment in the country, and with so much advance in education and with
hundreds and thousands of Muslims graduating every year and in the hard
times the- ace passing through and with the difficulties of earning their
biving, enough quslims cannot be found or will not come forward to take
up even the smallest job—not to speak of the good jobs just mentioned by
the Honourable the Finance Member. These, Sir, are the observations I
have to make.

Maulvi Muhammad Yakub: Sir, the question of the paucity of Mussal-
mans in the different branches of Government service has become some-
thing more than a hardy annua] of the budget debates in the Assembly;
and not only in the budget debates, but on other occasions too questions are
put and information is asked for showing the number of Muslims in the
; different Departments of the Government services; and every effort is made
" by the Muslims to impress upon the Government the injustice which is done
to them in securing their proper share in Government services. But, Bir,
what is the result? The result is the statement which the Honourable
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the Finance Member has just placed before the House. Now, Sir, we have
only got to question our friends as to what is the reason for this attitude
of the Government. Why is it that our entreaties, our questions and our
speeches, and the statistics supplied to the House, do not help us in
getting justice done to our community? The answer is plain and simple.
My friend, Mr. Abdul Matin Chaudhury, enunciated the other day the
churacter of the British nation in two words—kissing and kicking; and this
phenomenon of kissing and kicking cannot be observed more vividly than
in this House. The Government know that the loyalty of the Mussalmans
is very cheap; Government know that they do not require anything to help
them to secure their support. On all the important questions in the
Assembly we know that tge success of the Government depends upon your
votes, the votes of the Central Muslim Party.

Nawab 8ir Sahibzada Abdul Qaiyum: That is uccording to our convic-
tions. .

Maulvi Muhammad Yakub: So I say; and it is on account of this con-
viction of yours that your community is being convicted; and as long as
this convietivn of yours remains, us long as this mentality of yours con-
tinues, as long as the Muslims do not stand upon their own legs and as long
as this phenomenon: of kissing and kicking goes on, I tell you that these
questions and Resolutions and figures will not help you at all and your
community will go down from bad to worse every day.

Mr. Lalchand Navalrai: Promise not to help the Government then.
Mr. President: The question is:

“That the Demand under ihe head ‘Customs’ be reduced by Ra. 100.”
Mr. Anwar-ul-Aszim: Sir, 1 think my friends on this side .

LI

Maulvi Muhammad Yakub: He is sutisfied, Sir, with the figures supplied
by the Finance Member.

Mr. President: Does the Honourable Member wish to withdraw hig
motion?

Mr. Anwar-ul-Asim: No, Sir. I want to test my Hindu brethren on
this subject. -

Mr. President: The question is:
“That the Demand under the head ‘Customs' be reduced by Ras. 100.”
The Assemply divided:

AYES-21.
Abdoola Haroon, Haji, ) i Rahimtulla, Mr. Fazal Tbrahim,
Abdul Matin Chaudhury, Maulvi. : Rajah, Rao Bahadur M, O,
Abdul Qaiyum, Nawab Bir Sahibzada. Rajan Bakhsh Bhah, Khan Bahadur
Abdu'lah Haji Kasim, Khan Bahadur akhdum Syed.

Haji. Reddi, Mr. T. N. Ramakrishna.
Anwar-ul-Azim, Mr, ! Bhafee Dacodi, Manlvi Mohammad.
Cocke, Bir Hugh. | 8hah Nawaz, Mian Mohammad.
Crawford, Colonel J. D. : Suhrawardy, Dr. A,

Ghazanfer Ali Khan, Rasja. | Yakub, Maulvi Muhammad.
Gidney, Lieut..Colonel H. A. J. } Yamin Khan, Mr. Muhammad,
Moore, Mr, Arthur, Zulfigar Ali Khan, Sir.

Patil, Rao Bahadur B. L.
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Abdul Aziz, Khan Bahadur Mian.
Alexander, Mr. W.
A , Mr. K. V. Rangaswami.
Banarji, Mr. Raﬂ'.waym,
Baum, Mr. E. F.
Coatman, Mr, J.
Cosgrave, Mr. W. A,
Orerar, The Honourable Sir James.
Crosthwaite, Mr. H. 8.
Dalal, Dr. R. D.
Das, Mr. B.
Dutt, Mr, Amar Nath.
Dutta, Rai Bahadur 8. C.
Ferrors, . V. M,
French, Mr. J. O.
, Mr. C. W.
Hamilton, Mr. K. L. B.
Heathoote, Mr. L. V.
Hira Singh Brar, Sardar Bahadur,

Honorary
Howell, Mr. E.

Jawahar Singh, BSardar Bshadur
Sardar.

The motion was negatived.

[1ira Mak. 1980.

Lamb, Mr. W, B,

Lindsay, Sir Darcy,

Mitr;l. t'i‘he Honourable Sir Bhupendra
ath.

Mitter, The Honourable Sir Brojendra.

Monteath, Mr, J.

Mukherjee, Rai Bahadur 8. O.

Mukhtar Singh, Mr.

Noyce, Sir Frank.

Pai, Mr, A, Upendra.

Parsons, Mr. A. X. L.

Rainy, The Honourable Bir George.

Rau, Mr. H. Shankar.

Sahi, Mr. Ram Prashad Narayan.

Sams, Mr. H A,

Schuster, The Honourable Sir George.

Scott, Mr. J. Ramsay.

Singh, Mr. Gaya Prasad.

Slater, Mr, 8. il

Taiatuley, Mr. 8. D.

Tin Tut, Mr.

Young, Mr. G. M.

Mr. B. Das (Orissa Division: Non-Muhammadan): I do not move, Sir.*

Importation of Adulterated Articles for Human Consumption.

Khan Bahadur Sarfaraz Hussain Khan: Sir, the motion that stands
in my name reads:

“That the Demand under the head ‘Customs’ be reduced by Rs. 100.'’

1 do not think, 8ir, I need dwell on this question, because everybody
knows very well that nothing is more injurious to the human body than
adulterated articles. My chief object in making this motion is to draw
sttention to the increasing evil of adulterating ghee with all sorts of
articles. Perhaps rich men may not feel the difficulty s0 much in this
matter, but in the mofussil towns the poor people, about 60 per cent. of
the population, suffer from bodily ailments chiefly on account of this evil
of adulterstion. This is not a communal question. It is & question based
purely and solely on humanitarian considerations. I do not think, Sir, I
need dwell on this subject at great length, because as I have already said
about 60 to 75 per cent. of the people in the mofussil towns chiefly suffer

on account of adulteration . . . ..

The Honoursble Sir George Rainy: If the Honourable Member could
speak a little louder I should be better able to hear him. I find great
difficulty in hearing him. .

Mr. M. 8. Aney: He is 80 years old. (Some Honourable Members :

#*Please speak a little louder.”)

under the head ‘Customs’ )ke reduced by Rs. 100. (Hardship

#That the Demand :
to hand-loom industry owing to cotton yarn tarfl.
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Khan Bahadur Sarfaraz Hussain Khan: Sir, I have not much to say.
This is a very simple matter, because everybody knows that the adultera-
tion of ghee predisposes the body to consumption. This is not a com-
munal question; this is purely a humanitarian question. Anybody who
has got sympathy for human suffering will support me. I therefore hope
that Government will put some check on the importation of adulterated
articles for human consumption, and that is the reason why I am making
this motion.

The Honourable Sir George Ralny (Member for Commerce and Rail-
ways): I must confess, Sir, that I found considerable difficulty in hearing
whut the Honourable the Mover of this cut was saying, and if I do not
accuratoely represent his argument I trust to be excused. I gathered that
he wished to move this cut in order to draw attention to the adulteration
of ghes with vcgetable ghee, and to suggest that the Government should
take stej# tc check the importation of vegetable ghee either by absolute
prohibition or I suppose, by imposing a very high duty. What I should
.ike to sax ahout that, Sir, is that it would not be right for Government to
take action of that naturc unless they were satisfied that the vegetable
ghec wag in itsclf a harmful substance dangerous to human health. Now,
we have consulted the Local Governments on the subject . . . .

Mr Gaya Prasad Singh: Is that the opinion of doctors that vegetable
ghee is not injurious to human health? I brought that question up before
in this House.

The Honourable Sir George Rainy: We have obtained the opinions of all
T.ocal Governments, and with one exception, they have said that, although
the vegetable ghee is deficient in certain vitamins, it is not injurious to
health. ‘Also there is this further point to be considered, that if we were
to prohibit the importation of vegetable ghee, it is not as if the ghee there-
nfter would be sold pure. On the contrary, I am afraid the adulteration
would be as great as ever, and even more harmful adulterants would be
used. But there is evidence that the adulteration has been going on for
s long time. In Burma for instance now-a-days it is said that there is
an increasing use of a mineral oil, known as white oil, for that purpose,
and if you read books like ‘“Watt’s Economic Products”, you will find
that, 40 or 50 years ago, adulteration with all sorts of substances, some
of them highly objectionable, was being freely resorted to. At the same
time, the (Government of India quite recognise that it is desirable that,
when a4 purchaser wishes to buy pure ghee, he should have some security
that he will get it; he should not be exposed to the danger of having to
buy an adulterated product when he is paying what he believes to be
the price of a pure product. But the Government of India also feel that
the way to attain that result must, under the present constitution, be by
provincial legislation, providing for strict control over the sale of foodstuffs,
A Bill of that kind has recently been passed in the Punjab, called the
Pure Food Act, which contains pretty stringent provisions about not selling
real ghee and vegetable ghee in the same shop and other provisions of a,
like character. In that way I have no doubt it will be possible to bring
under control any adulteration that is now going on. But if you go beyond
that and ray {hat vegetable ghee must not be sold at all, that is a length
to which the Government of India are not prepared to go.

Another suggestion made was that a law might be passed, requiring
that vegetable ghee, nt the time of importation, should be coloured, so
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that it might be easily distinguishable. That again is a matter on which
we have obtained the opinions of Local Governments, but I do not think
it has commended itself to many of them. There is indeed a general
consensus of opinion against it. The colouring Bubstances sometimes
used for such purposes may themselves be harmful, and I think there
is & growing opinion amongst experts that the use of colouring substances
in order to distinguish various kinds of food is not desirable. I do not
think that that is an expedient which would lead to any good result,
and as I have said I think we must look to the passing of stringent
provincial legislation, and its enforcement, in order to secure what the
oconsumer is entitled to, namely, that, when he wishes to get pure ghee,
‘he should get pure ghee and should not be put oft with something else.

Mr, M. 8. Aney: The Honourable Member for Commerce has told
us that one of the difficulties he feels in accepting this motion is that
there is not sufficiently strong opinion with him to hold that this adulterat-
ed ghee is injurious to human health, and for that purpose he hag relied
upon the opinions of Local Governments. I think the Local Govern-
ments are also such bodies ug the Government of India is composed of.
They are not a body of experts who can really pronounce any opinion upon
the chemical ingredients of adulterated ghee and their effect upon human
health. I would have been convinced had the Honourable the Commerce
Member given us the benefit of any opinions he has collected from com-
petent doctors who are in a position to pronounce opinions upon subjects
of this character. If 1 remember aright, I believe some time ago my
Honourable friend, Mr. Gaya Prasad Singh, put certain questions pointedly
drawing the attention of the (lovernment of India to the opinions of
certain competent authorities as regards the injurious effect of adulterated
ghee upon human health. At least the Government of India should have
promised ns to go into the question just to find out from competent men
whether the complaints raised in this motion have any foundation or not.

Instead of that, the question has been disposed of by him in a slipshod
manner.

The other remedy which has been suggested ns practicable by the
Honourable the Commerce Member stands in my opinion on an entirely
different footing. My Honourable friend, Khan Bahadur Sarfaraz Hussain
Khan, by moving this cut, wanted the Customs Department to exerecise
some check upon the importation of this ghee. That is purely a matter
which is within the competence of the Government of India. The Gov-
ermmment of India say, ‘“Do not raise this question here. We do not think
we can do anything at all in this matter. You had better go to the Pro-
vincial Governments and try to do something with a view to seeing that
the ‘customer is not deceived. The customer who wants pure ghee should
not be deceived by the shop-keeper by passing on to him adulterated
ghee and for that you can have some sort of registration.’’ That is a
remedy which the Loeal Governments or the local bodies might pursue if
they think proper, and I know that, in certsin municipalities, attempts
are being made with a view to check that thing. The present motion
is not for that purpose at all. We want to see whether the Government
of Indis are willing to help us by allowing their customs officers to exercise
a greater check upon the importation of this kind of thing. The Govern-
ment of India have got many experts under their employ and they can
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get their opinions and find out whether the adulterated ghee comtains any,
ingredients which are deleterious to human health or not. That is the
first thing that they can do, and the second thing is to ask the customs
officers to exercise some check >n the importation of the adulterated ghee.
Ghee ig one of the most important articles in the dietary of the Indians,
who are mainly vegetarians. 1 have said so in connection with a different
Resolution tc which I do not waut to refer now. 1t is one of the most
nutritive articles, and it is necessary for the Government, which cares for
the health of the subjects whom it wants to rule, to see that questions
affecting the health of the Indians ought not to be brushed aside by the
Government in this slip shod manner.

The third remedy that was suggested was that adulterated ghee should
not be allowed to be imported unless it is coloured. I do not say anything
upon that point. 1t is too much for me to understand, and I cannot say
what the effect of the colouring would be on the health of the consumer.
'Phat is a matter of detail. The main thing is that Government should
carefully consider whether there is any foundation for the general complaint
that it has got a deleterious influence on the health of those who take
that sort of ghee. The Government should satisfy themselves on that
point, and if the question is raised again, they should be able to tell us
definitely that they have made some endeavour, and that they have come
to some conclusions. Once they come to a conclusion, their duty is very
clear. I helieve the Government of India are sufficiently resourceful..
Particularly at the present time they have got, at the head of the Customs
Department, a very competent officer who is very resourceful, and he
may certainly suggest some remedies to customs officers to have a check
upon the importation of this thing. With these remarks, I support the
motion.

Mr. Mukhtar 8ingh (Meerut Division: Non-Muhammadan Rural):

I wish to say a few words on this occasion.
Mr, President: § hope they will be only few.

Mr. Mukhtar 8ingh: I shall be as brief as posaible. I shall not take
more than a few minutes. I sent in a Bill against the adulteration of
food articles, but unfortunately His Excellency the Viceroy did not allow
its introduction. The question that is before us now is not the prohibition
of ghee as such- May I ask the Government of India, ‘‘Are they fair,
gre they honest in calling it ghee and allowing the customs officers to
have this article imported into this country under the name of ghea?’’
Ig there any other country in which it can be called butter? Is it not
a fact that the thing which is called vegetable ghee is nothing else but
oil> Why do not the Government force these people to name it as vege-
able oil or hydrogenated oil? It is only in this country, Sir, that the
Government allow an article to pass under a false name.

That is my first objection against the import of this article. The use
of vegetable oil in disguise for butter was once introduced in
England also. Did the Government in England allow this
article to be manufactured or to be advertised as ghee or as butter? If
it could not be done in England, how is it that everv dav people are

D
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selling it as ghee in this country? If I remember aright, India is selling
milk st the highest rates and is selling ghee at the cheapest rates. But
the Government of India, by allowing the competition of a false article
with & genuine one, has tried to stifle the dairy industry. The Royal
‘Commission on Agriculture also invited the attention of the Government
of India to this fact, but they have not done anything in the matter,
The Honourable the Commerce Member has eaid that it is for the Pro.
vincin! Governments or the Municipal Boards to pass such legislation.
But I know that, in Meerut, they decided to put a very high duty upon
the import of this vegotuble ghee. 'The matter was referred to the Loeal
Government, and they said the Municipal Boards were not competent to
do it begnuse it was an article which could not be prohibited or taxed
when the Government of Indin had allowed its iumport into this country.
Sir, it comes to this, that when we go to the Government of India they.
88y, ‘Go to the Local Governments’’; and when we go to the Local Gove
ernment, they say, ‘‘It is not our province'’. If this is the method by
which articles of foreign manufacture are to be advertised in this country,
and especially those articles which tell against human health, with what face
can the Government of India say, ‘‘We look after the physique and health
of this country’'?

The question of vegetable ghee has been brought several times before
the Assembly, and I do not know whether the matter has ever been
referred to the medical experts. 1 know that, even so far, there ig no
test which can be applied to vegetable ghee being mixed with butter, and
by which test it can be known whether it contains any vegetable ghee
or not.” Even research on that point has not tuken place. That clearly
shows that the Government of India, because of the numeroug questions
in this House and because of a Resclution passed in the Council of State,
wanted, as a matter of course, to oblige this Assembly by referring the
matter to the Provincial Governments and there is the end of the matter,
Is it or is it not a fact that vegetable ghee is a competitor against the
genuine ghee? Ig it or is it not necessary that the dairy industry should
be helped, if not by improving it, which the Government of India will
never do, at least by not putting a competitor in its way? This is the
least the Assembly should require, and I consider that it will not do simply
to refer the matter to the Local Governments. With these words I
support the motion,

8ir Frank Noyce (Secretary, Department of Education, Health and
Lands): Bir, as Secretary of the Department which deals with questions
of health, there is one point which has been raised by the Honourable
Memberg opposite on which I am perhaps in a position to enlighten the
House. The accusation has been brought against the Government that
they have not consulted medical experts in regard to the value of vegetable
ghee as an article of food. That, Sir, is not the case. The Government
have obtained various opinions on this point from medical officers of
health and from public analysts. As is 8o often the case with experts,
their opinions are not altogether in agreement, but there is a generdl con-
sensus of opinion that vegetable ghee is in no way deleterious to publie
health, . B
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‘Maulvi Muhammad Yakub: And what is the opinion of the minority?

Sir Frank Noyce: I have not the opinions with me, but I shall be gfad
o go through them again and give the Honourable Member a summary
of them. 1 can however assure the House that there is very general

agreement on the point that vegetable ghee is in no way deleterious to
-health,

Dr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): Is it defi-
-cient in vitamins?

Sir Frank Noyce: 1 was coming to ‘that point. 1t is undoubtedly defi-
-cient in certain vitamins of value, but I ain not an expert on that point.
My Honourable friend, Colonel Gidney, will perhaps be able to enlighten
‘the House in regard to it. But, as I said, there is this opinion that
‘vegetable ghee is deficient in certain vitamins which are to be obtained
from milk, vegetables and some other foodstuffs. So, if people are not
able to get milk and vegetables, obviously they cannot get those vitamins
by using vegetable ghee. But the experiments of the experts have also
shown—and it is an interesting fact—that even pure ghee may be deficient
‘in the same vitamins, as they can be destroyed in the process of cooking.
Therefore, Sir, from the point of view of public health there is no objection
to the use of vegetable ghec as a substitute for the pure article.

The Honourable the Commerce Member has pointed out that this
question, in the main, i8 one for Local Governments and that it is for
them to pass Pure Food Acts on the same lines as that which is in force
in the Punjab, which prevents the use of the term ‘‘ghee’’ for anything
-except the pure ghee. I am authorised by him to say that he is prepared
to consider the question of legislation to supplement the enactments of
Provincial Governments and to make it impossible to import the vegetable

product under the name of ghee. I trust that this assurance will satisfy
the House.

_Lieut.-Oolonel H. A. J. Gidney (Nominated: Anglo-Indians): Sir, I shall
be very brief in my remarks. The Honourable Member (8ir Frank Noyce)
has referred to me for a medical opinion. I have not specialised myself in
the analytical differences between pure ghee versus vegetable ghee. But,
speaking as a professional man, there is not the least doubt . . . . .

Maulvi Muhammad Yakub: What is your profession?

Lieut-Oolonel H. A. J. @idney: And what is vours? Speaking as &
medical man (I hope the Honourable the Deputy President understands
me now), I say without any hesitation that animal ghee possesses more
nutrition than vegetable ghee, and I do think that the promiscuous in-
troduction into this country and the ‘‘palming of’’ of a ghee cheaper both
in nutritive qualities and in price does place animal ghee in this country
at a great disadvantage and a discount, and I think the suggestion puf
forward from the other side that there should be some very marked dis-
tinguishing or differentiating feature, say, colouring vegetable ghee or some
such indicator as is demanded from chemists to distinguish poisonous from
non-poisonous lotions, is a good one and will go a long way to satisfying
the opposite Benches and letting the public know which was which.
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Mr. President: The question Jjs:
“That the Demand under the head ‘Customs’ be reduced by Re. 100."
The Assembly divided:

AYES-37.

Abdoola Haroon, Haji. . Munshi, Mr. Jehangir K.

Abdul Matin Cnaudhury, Maulvi. Neogy, Mr. K. C.

Aney, Mr. M. 8. Patil, Rao Bahadur B. L.
Ayyangar, Mr. K. V. Rangaswami. Purshotamdas Thakardas, Sir.
Bhargava, Pandit Thakur Das. Rajan Bakhsh Shah, Khan Bahadur
Birla, Mr. Ghanshyam Das. Makhdum Syed.

Das, Mr. B. Rang Behari Lal, Lala.

Das, Pandit Nilakantha. Rao, Mr. G. Sarvotham.

Dutt, Mr. Amar Nath. Sarda, Rai Sahib Harbilas.
Ghazanfar Ali Khan, Raja. Sarfarsaz  Hussain Khan, Khan.
Gulab Singh, Sardar. Bahadur.

Haji, Mr. Sarabhai Nemchand. Shafee Daocodi, Maulvi Mohammad.
Jayakar, Mr. M. R Shah Nawaz, Mian Mohammad.
Jehangir, 8ir Cowasji. Siddigi, Mr. Abdul Qadir.

Kelkar. Mr. N. C. Singh, Mr. Gaya Prasad.

Kunzru, Pandit Hirday Nath. Sinha, Mr. Rajivaranjan Prasad.
Lalchand Navalrai, Mr. Talatuley, Mr. 8. D.

Malaviva, Pandit Madan Mohan. Yakub, Maulvi Muhammad.

Moonje, Dr, B, 8. Ziauddin Ahmad, Dr.

Mukhtar Singh, Mr.

NOES—43.

Ahdul Aziz, Khan Bahadur Mian. Lamb, Mr. W_ 8.

Abdul Qaiyam. Nawab Sir Sahibzada. Lindsay, Sir Darcy.

Anwar-ul-Azim. Mr. Mitra, The Honourable Sir Bhupendra:
Banarji. Mr. Rainorayan. Nath.

Baum, Mr. Mitter, The Honourable Sir Brojendra,
. Chatterjee. The Revd J. C Monteath, Mr.

Coatmsn, Mr. J. Moore, Mr. Arthur.

Cocke, Sir Hugh, Mukherjee, Rai Bahadur 8. C.
Cosgrave, Mr. W. A. Noyce, Sir Frank.

Crawford, Colonel J. D. Pai, Mr. A. Upondra

Crerar, The Honourable Sir James. Parsons. Mr. A. A,

Crosthwaite, Mr. H. 8. Rainv, The Honoutaﬁ\o 8ir George.
Dulal, Dr. R. D. Rajah., Rao Bahadur M. O.
Ferrers Mr. V. M. Rau, Mr. H. S8hankar.

French, Mr. J. C, 8ahi, Mr. Ram Prashad Narayan.
Gidney, Lieut.-Colonel H. A. J. S8ams, Mr. H A

Gwynne, Mr. C. W. Schuater. The Honourable Sir George.
Hamilton, Mr. K L. B. Scott, Mr. J. Ramsay.

Henthcote, Mr. V. Slater, Mr. 8. H.

Hira Sinzh, Brur, Sardar Bahadur, Tin Tut. Mr,

Honorary Captain. Yamin Khan, Mr. Muhammad.

Howell, Mr. E B. Young, Mr. G. M

Jawshar Singh, Sardar Bahadur

Sardar.
The motion was negatived.
Mr. President: Perhaps this will be a convenient stage to adjourn if
Honourable Members have no objection.

The Honourable 8%t George Schuster: Sir. the original Demand has still
to be put.

Mr. President: There is one motion in the name of Haji Abdoola Haroon..
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Haji Abdoola Haroon: I do not want to move it.*

Mr, President: The question is:,

“Thet a sum not exceeding Rs, 77,567,000 be granted to the. Governor (Genera] in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1831, in respect of ‘Customs’.”

The motion was adopted.

Mr, President: I do not think Honourable Members are anxious to sit
longer. The House stands adjourned till to-morrow morning, at Eleven

o’'clock.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 12th March, 1980.

" #“That the Demand under the head ‘Customs’ be reduced by Ra. 100 (Increase ia
sugar duty).’’
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